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responsibility for this. I would only quote that in the year 2011-12, the tax
foregone was Rs. 5.33 lakh crore. ...(Interruptions)... In 2012-13, the tax foregone is
Rs.5.73 lakh crore. Why don’t you recover this tax and pay for the Food Security
Bill? Thank you, Sir.

MESSAGE FROM THE LOK SABHA - (Contd.)
The National Highways Authority of India (Amendment) Bill, 2012

SECRETARY-GENERAL: Sir, in accordance with the provisions of rule 101 of
the Rules of Procedure and Conduct of Business in Lok Sabha, I am directed to
inform you that the following amendments made by Rajya Sabha in the National
Highways Authority of India (Amendment) Bill, 2012 at its sitting held on 13th
August, 2013, were taken into consideration and agreed to by Lok Sabha at its
sitting held on the 2nd September, 2013 : —

Enacting Formula

1. That at page 1, line 1, for the word “Sixty-third”, the word “Sixty-
fourth” be substituted

Clause 1

2 That at page 1, line 3, for the figure “20127, the figure “2013” be
substituted.

STATUTORY RESOLUTION DISAPPROVING THE NATIONAL FOOD
SECURITY ORDINANCE (NO. 7 OF 2013)

AND
THE NATIONAL FOOD SECURITY BILL, 2013 — (Contd)
MR. DEPUTY CHAIRMAN: Now, Shri Amar Singh. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: [ want to make a submission and also an
appeal to the ruling party. A good number of Members want to speak on this Bill
So, let the discussion be over today Minister’s reply and voting can take place

tomorrow morning. ... (Interruptions).. That will be ideal. Otherwise you won’t get

Members. ...(Interruptions)...
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SHRI RAM VILAS PASWAN (BIHAR) : Sir, I oppose. 99 10 famfl diw @
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You conclude today.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Amar Singh. Your time is five

minutes only.
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THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Amar Singhyji,

please conclude.
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SHRI MANI SHANKAR AIYAR (Nominated) Madam, given the very short
time available, I would, while rising to support this Bill in its entirety, like to bring
to the attention of the hon. Minister that despite my meeting him, despite my
pleading with him, despite my giving it to him in writing, Chapter X of the Bill, as
it stands today, is word-to-word exactly what it was in Chapter XII in the previous
version of this Bill. In other words, we have not at all taken into account what the
Constitution says about the role of the Panchayats in the Public Distribution
System. If the hon. Minister would kindly lock at the Constitution, it says, in the
Eleventh Schedule, that the Public Distribution System should be brought under
the Panchayati Ra) System. And, in article 243G as well as in article 243W, the
Panchayats and the Municipalities are described “as institutions of local self-
government”. Now, our Minister has used a completely colonial term ‘local
authority’. So, it is not at all clear from this Bill that when this Bill talks of local
authority, as it does at several different points, whether it means some kind of
bureaucratic system or whether it means the people of India. Further, there is a
provision, and that is what I would plead with the Minister to take advantage of
now, that State Governments shall, by a notification, explain what the role of the
local authority is. But as this is a Centrally Sponsored Scheme, it is not only State
Governments which will be issuing notifications, but the Centrally Sponsored
Scheme will also have Guidelines, and as per the Circular, which has been received
by his Secretary and other Secretaries, the Prime Minister’s direction is that each
one of the Centrally-sponsored Schemes must have an Activity Map detailing the
jurisdiction of Panchayats and Municipalities in terms of the devolution of
Functions, Finances and Functionaries. Mr. Minister, if you do not do this in your
own Bill, then, T am afraid, we will go the way of all flesh and will end up with
some kind of an enabling provision for the Panchayats, but we won’t get the
Panchayats involved in the system. All over this country, wherever the PDS has
functioned successfully, be it Tamil Nadu or Chhattisgarh, it is because the
Panchayats have been given a role which means that the people who are the
beneficiaries, as also the people, who must know whether a particular ration shop
is or is not providing the civil supplies that it is supposed to, are involved Also,
Mr. Minister, yvou must know that the Civil Supplies Departments, all over this

country, have become dens of corruption. And unless we are able to make the
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Panchayats responsible, the people responsible, I don’t see how this continued
dependence on the bureaucracy is going to give you this answer. [ say this as a
former bureaucrat myself and 1 say this on behall of several distinguished civil
servants, who are in this House, who have all have realized that this is not the

way to go forward.

But you have done nothing about it in all that we have pleaded with you.
Now, you have a golden opportunity. As soon as this Bill becomes an Act, you
will have to produce the Guidelines and in the course of producing the Guidelines,
I would plead with you, as I have done already by letter, that you must recognise
that however gargantuan the task and the expense of producing food supplies, of
procuring food supplies, of storing food supplies, of transporting food supplies, of
delivering food supplies even unto the doorstep is, if at the last mile there 1s a
babu standing there and not an elected representative of the people, there is no
hope whatsoever that all your trouble and all your money will actually give results.
And who was the one who saw it? None other, Sir, — I would understand if this
Bill came from some other party — but it was Rajiv Gandhi who wrote with his
own hand and in my presence that the Public Distribution System should be
under the Panchayati Raj system and if 25 years ago, the leader, that both vou
and I acknowledge, is going to be ignored in a historic Bill produced by our own
Party, then, whom are we kicking in the mouth? We are kicking ourselves. I plead
with you that despite all my efforts and vour giving me such a sympathetic
hearing, receiving all my papers, saving that you will do it, even though not one
comma has been changed between 2011 and today, there is still an opportunity
because you have to produce the Guidelines, you have to produce the Activity
Map. T have got a whole team. There is an Expert Committee which 1 have chaired,
which has produced a 1500 page Report. It is in five volumes. T will take out four
or five paragraphs that relate to you. You can follow them. We can still get this
done but I think, T would like to demand not only on my behalf but on behalf of
this entire House, whose representatives have asked for a discussion on the Expert
Committee Report, that you must please answer us as to whether, when vou bring
this Act into operation, you will ensure through the Guidelines and the Activity
Map attached to the guidelines that the Panchayats will have a really significant
role in Tamil Nadu, whether it is the DMK or the AIADMK Government. If they
have had such a huge success, it is because even though the DMK or the

ATADMK fight each other all the way down to the villages precisely because
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political forces are fighting each other in the villages, delivery at the village level
is simply outstanding. Dr. Kalaignar said that he would give rice at Rs. 2 a kilo.
He ended by giving rice at Re. 1 a kilo and nobody complained that they didn’t
get the rice. The complaint is perhaps about the quality But that is just as well
because those who want basmati rice can go and pay for it in the market So
please understand, Sir, that everything that you have done is going to come to
naught unless the Panchayats and the Municipalities are given that last mile
delivery and that they are made responsible to the Gram Sabha because it is only
in the Gram Sabha or the Ward Sabha that the beneficiaries of this scheme can sit
It was Rajiv Gandhi who said, “We need a responsive administration.” Then he
went on to say, “You cannot get a responsive administration unless it is a
responsible administration, responsible to the beneficiaries.” And he added that,
“You cannot have a responsible administration which is not a representative
administration.” IAS officers may be brilliant at passing exams. I too have passed
the exam and I hold the example in complete contempt because it has nothing to
do with ordinary people and ordinary people cannot get into the TAS and
everybody else in the bureaucracy simply imitates the TAS. For God’s sake,
understand that the people of this country have been given Constitutional Right
by Rajiv Gandhi and today we cannot pass this historic Bill without recognising
those Constitutional Rights. Please give us the opportunity of doing so. Thank

you.

SHRI V. P SINGH BADNORE (Rajasthan): They never heed to your advice.
... (Interruptions)...

SHRI PYARIMOHAN MOHAPATRA (Odisha): Madam, I will not go into the
views of Shri Mani Shankar Aivar.

Thank you, Madam, for the opportunity. First, I don’t agree with Amar
Singhji who 1s sitting here that it 1s good that at last this thing has been brought.

In 2004, you promised and came to power on the plank of providing
employment. The UPA was voted to power. You could not live up to your
promise. What did you do? Then, you promised this in your Manifesto and vou
did a waiver of farm loans. Again, people believed you and gave you a mandate.
And, vou have formed the UPA-II. Now, after the Election Manifesto of 2009, we
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expected that in the first Monsoon Session — this 1s the fifth one — you would
bring this Bill. But, you are bringing this Bill four years later and, before we
discuss this Bill, you are giving Government advertisements on television and on
every other part of media by saying that ‘vou are getting 5 kgs for Rs. 3, Rs. 2
and Re.1.” The advertisement showing some lady going to Ration Shop and all
that; propaganda has started. Is it just an election gimmick or what? Therefore,
had you really thought of this Bill, you would have taken my friend, Mani

Shankar’s suggestion very seriously.

Madam, I had floated a party five months ago. The first and foremost
programme of that party is to ensure that the village becomes the source of all
power. In that, we have written down and now we have gone on propagating
everywhere that village will be a Panchayat and in that Panchayat procurement,
distribution, storage and processing of foodgrains will be the responsibility of
Panchayat. Panchayat will be the source of power; residuary power would come to
Government. This is the concept. This has to be the concept if India is to become

strong.

Having made this point, I would say that a strong India means, a real
federal India where we trust in the State Government and a powerful village
Panchayat. You must trust powerful States, not arrogate all the powers to the
Centre. Not to have arrogance of saying that we will give directives and you have
to obey directives. Who are you, anyway? If you leave out the States, where is
your existence? You always say that you are giving money from the Centre. Tt is
propaganda. State leaders are also saying, ‘we are giving this free to vou.” This is
all people’s money. Nobody should claim, neither the Centre not the State, that
they are giving money If we are giving it free or if we are giving it at Rs. 3, Rs.
2, Re. 1, it is with their money. We are taking it through the representatives of the
people in both the Houses of Parliament. People have given them mandate to give
it and to make laws. So, let us trust each other. Let us also see and acknowledge
that this is people’s money and, since people have voted us through the State
Assemblies, we have a responsibility to see that their money is utilized in the best
way possible. And, vou have found the best way in 2004. You did not implement.
The best way is not to distribute anything free or anything subsidized. The best
way 18 to give employment, employment and employment, so that if T am a poor

man, | eamn and I have enough earning ability and 1 feed my family.
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How can you play with statistics? The present figure of 67 per cent is more
than double the number of, what vou call, people living Below Poverty Line. How
can you say that when, on the other hand, the Saxena Committee goes to Odisha
and says, 84 per cent of the people are poor? Then, the Odisha Chief Minister
has given statistics showing that they have brought down the number of people
living Below Poverty Line from 57 per cent to 37 per cent, and now, to 32 per cent.
So, there are the Saxena Committee figures and these. Why do you play with

statistics? We must look at the facts on the ground. There is extreme poverty.

THE VICE-CHATRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Mohapatra,

[ must request you to conclude. Please, conclude.
SHRI PYARIMOHAN MOHAPATRA: T would conclude, Madam.

There are extreme kinds of poverty. We must have conscience, we must
have sensitivity and we must have compassion for our brethren who are poor. And
only on that score, I support the Bill. T support the Bill only on one condition, the
one which Shri Mani Shankar Aiyar has mentioned, which we support fully. We

must endorse 1t and besides, take more people out of the 67 per cent.

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Shri Jai
Prakash Narayan Singh. He 1s not there. Shri M. Rama Jois.

SHRI M. RAMA JOIS (Karnataka): Thank you, Madam, for giving me this
opportunity. I give my qualified support to this Bill.

The preamble to the National Food Security Bill, 2013 states that this 1s a
Bill ‘to provide for food and nutritional security in human life cycle approach, by
ensuring access lo adequate quantily of gquality food at affordable prices to
people to live a life with dignity and for matiers connected thervewith or
incidental thereto.” Thus, the objective of the Bill appears to be to provide relief
against starvation and to wipe out the tears of those who are in distress. From time
immemorial, that has been a part of our rajdharma and the rules which are

prescribed for the state. In the Mahabharata, Raja Rantideva says:—

T @ B TS T @ T gadal
P G TEET WOER AT |

It means, I do not want kingship or political power, neither swarga nor

moksha, but my desire is to wipe out tears from the eyes of those who are in
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distress. This indicates that the desire to render such selfless service is the most

important function of the state. The preamble to the Bill indicates this.

But, unfortunately, when you see the provisions of the Bill, the motive
appears to be questionable. In fact, as early as on 15th December, 2012, the Times
of India (Delhi Edition), had a news item wherein there is a statement of * the
number two in the Congress hierarchy, saving, “Get Cash Transfer Scheme right and
we can win the next two polls.” So, the entire noble object of the Bill has been
totally destroyed by this. And I read only one para. It states, “Congress heir-

apparent, *

o1 faoaeedt wwy (A udw) o SUWYENE WEGAL gHY Had b WG Rl @l
A wEl uw AJEl T S Hepdr | (oerm)...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Well, actually,

Mr. Jois, you can’t take the name of a....(Interruptions)...

Just a moment. Let me tell him. Mr. Jois, you are senior enough to
understand that he is a Member of the other House. Kindly avoid taking names of
Members of the other House. Anyway, we will examine it. ...{Interruptions)...

SHRI M. RAMA JOIS: T am quoting from the Times of India newspaper.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): But the
tradition is that we do not take names of Members of the other House, who are
not here to defend themselves. We will examine the records and do the needful.

Yes, Mr. Jois, please continue. Do not take names.

SHRI M. RAMA JOIS: In this statement, it is clearly stated that the Aadhar
number as well as the cash transfer is meant only to influence voters in the 2014
general elections and also 2019 elections and satisfy the hunger for votes by the
ruling party. This has been stated not by any Tom, Dick and Harry This has been
stated by number two in command in the ruling party. This is violative of Section
123 of Representation of peoples Act, 1951. Therefore, you cannot slightly brush it
aside. ... (Time-bell rings)...

ot 8T TEEs @ERIY) A @ A dld I8 5. (SaUT)...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Mr. Jois, you

have to speak within your time hmit.

*Not recorded.
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SHRI M. RAMA JOIS: You can’t prevent me from saying the truth. Mahatma
Gandhi stands for truth. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Mr. Jois, you

are losing vour time to say what you want to say on the Bill

ot g8 qeas ;- weren iEN 61 sEY @ Hd" o 2. (Sgem)...
SHRI M. RAMA JOIS: Am [ producing a fake document? ...(ITnterruptions)...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): You can stick

to the Bill Your time is up, Mr. Jois. Please conclude.

SHRI M. RAMA JOIS: That is why I have given amendment to Clause 8
which provides for cash transfer and also Clause 12 regarding Aadhar. Shri

Jawaharlal Nehru said, ‘industrialize or perish’ .. ... {Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Jois, while

pressing for your amendment, at that time you can speak. Now, please conclude.

SHRI M. RAMA JOIS: Now, the agricultural lands are excessively utilized for
industries, and now it is, ‘industrialize and perish’. That is the situation we are

facing. That 1s why we are short of agricultural commodities. And, then,...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you

Mr. Jois. Please conclude.

SHRT M. RAMA JOIS: Then, coming to Aadhar, it is a more serious matter.
The National Identification Authority Bill was introduced before the Rajya Sabha on
3.122010...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Jois, you
are taking up the time of your colleagues. If they agree, then, you speak. If your

other colleague is willing not to speak, then, you speak.

SHRI M. RAMA JOIS: On 3.12.2010, it was introduced before Rajva Sabha,
and, then, referred to the Standing Committee. The Standing Committee rejected it
on 11th December, 2011. Then, giving of Aadhar numbers was stopped only for

some time.
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THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): I am afraid,

your colleagues’ time will be cut. Please conclude, Mr. Jois.

SHRI M. RAMA JOLS: Subsequently, it is continued in utter disregard to the
Parliament. The Aadhar numbers are being issued not merely to the citizens but
also to the non-citizens. When you are giving Aadhar numbers to non-citizens,
they are also entitled to same amount of foodgrains. Are you maintaining non-

citizens or non-patriots or even infiltrators to...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Thank you
very much. I am calling the next speaker. Shn Vijay Jawaharlal Darda.

SHRI M. RAMA JOIS: When the Standing Committee has rejected the Bill, if
the ruling party has any iota of respect for Parliamentary democracy, they should
have brought back the Bill before Rajya Sabha, and got its support. Why are
they... ...{Interruptions)...

ot Ao SaEvare get @errg) o dsu, § sl wrer yran fadae, 2013
F AN FIA F AU w1 g g L.(FE)...

THE VICE-CHATRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Jois, I am
afraid, nothing will go on record, if you continue as I have called the next speaker.

You can speak at the time of your amendment.
SHRI M. RAMA JQIS: *

At foT SaEvae st - W Ul 7 gy A9 F Ay 15 fime @ W
g s fav # st wdt @ smwdt §.(emawm)..

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Nothing is

going on record. Please sit down.

M a5 SaEve st - 999 ugd A S0l 99 WA B Fad B @ §
foger ded #§ o gfmar & HET T 9§ bE wahdl g . (CE).

SHRI M. RAMA JOIS: *

Mt fao sAEve st § 9w qw @ ulifka ox wer § o s @ig
Tt STEl I | (cgeT)..

*Not recorded.
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SHRI M. RAMA JOIS: *

st o SarEvene &St : 43 91 F 9 Uk AG I W &, H Il quote
@ dredl g, “There are people in the world so hungry that God cannot appear
to them except in the form of bread.” s eaNl wsfla awwen sngeolla i S
& WEAIHSD ATE 3R R yNHA b 6 gerEEl sl wadieT Mg ool 4 98
EEY |51 N 1 NG T AT N ) O S 1 B | O B U G B o e L
3Mepid £ 1..(@aEH).. H 376 Albert Einstein & ¥es a8 fGamT @s@m g, “An empty

stomach is not a good political adviser.”

sfimelt s g (q=w wawy - emue wEAW o wew & wAT @Y fear
T ... (o).

Suwvrerer (sfielt Yoper |t 0 4 s 9 e few © Rbosmuer www Repis
gy &l o el ¥ (e e Redwe MY ot off f5 amu conclude ol
(@) 47 g Al Fe(cgeur).. Please let me say what I have to say. I had

said... ... {Interruptions)...
sft oy SETevener gsf - S @ ¥ UM FEA US RET ©.(FEE)..
Syereme (sl Yo el o oSt Sfl, @ s yied WY RE

st foorr Sareverer gst - Al dsw, @9 sl 9 gw e A g1 sud ygd
did F g wEr el (). .

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Mr. Jois, I had
said, if you colleague agrees that he will give up his time for you, you could
continue. We had requested you. The matter is over now. [ am sorry, Mr. Punj, 1

have already called the next speaker, and he is speaking. ...({Interruptions)...

You cannot show papers like that. ....({Interruptions)....

sft o SaEYae gst - § I8 W oSH A @ Iook FIAT ABd g

THE VICE-CHAIRMAN (SHRIMATTI RENUKA CHOWDHURY): Please sit
down. ...(Interruptions)... The Member is not vielding. ...{Interruptions)... Then your

colleagues would not get the time. ...(Interruptions)...

*Not recorded.
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it o SEEvde st go A F giET ¢ W 9Rd @ efd @ snft
G | S S e 13 R B e T O o O 0 A o W e il T
Bl (@) dF & SHa diaq iYL ().

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please sit
down. ...(Interruptions)... The Member is not vielding. ...{Interruptions)... Then your
colleagues would not get the time. ....(Inferruptions)....3 M IASY? 3AUF GHY HFaR
M € afg MU SAF g9 A & W €, W MU q BY ol oig..(uEE)...

sft ft B g ag+iv - 98 sed faaiRd 21 (caaum).
SHRI BALBIR PUNIJ: The Chair has given extra time. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): I have not
given extra time. ... (Interruptions).... 1 am sorry. ...{Interruptions)... 1T am sorry, Mr.
Punj. ...(dnterruptions)... T don’t think that is right. ... Interruptions).... You must
not speak in this way ...(Interruptions)... 1 am very sorry. ...(Interruptions)... No
extra time has been given, which can be examined from the records.

..... {Interruptions)....
SHRI RAVI SHANKAR PRASAD: Let him finish. ... ({Interruptions)...

SHRI M. RAMA JOIS: Mr. Murli Manchar told this. ... (Interruptions).... We

agree with the food security. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Punj,

please sit down. ....(Interruptions)....

SHRI M. RAMA JOIS: Just as Mr. Mani Shankar Aiyar said, T fully support
him, the Constitution was amended to bring in existence the Panchayati Raj. That
was done by Shri Rajiv Gandhi. Why don’t you entrust this responsibility to
Panchayats? All the allegations against the Central Government will go.
...{Interruptions)... Entrust it to the Panchavats. Persons belonging to various
political parties will be there. Let it be entrusted to them. A Constituticnal status
has been given to Panchayats by amending the Constitution. Therefore, my
submission is that while I fully support the objective of the Bill, I am strongly
opposing the ulterior motive. That is why I have given amendments to clause 8
and clause 12. Thank you

st oo SEEvaT gef: e, 4 Usd U Pw FE A G BE?



156 The National Feod [RATYA SABHA] Security Bill, 2013

Suawrerer (sfirlt Yoper dedl) o sTUeEr <rsW sW gw g 2

ot faom SarERene TSt - sieRil SuwwEdE WElGA, H SNue wHE WiE yREm
s o Wl e @ fae wer g g1 d Wl ugd ol gg W@ @dd
@Y JEl g [d dgd § ond gfr & we T § aE wadr g (6§ 99 oy
o wafke @Y wer § o8l W B e AE dien g9 9y b 3 we Aw 3
e &, e # a8 wy @dle @R dedl g “There are people in the world so
hungry that God cannot appear to them except in the form of bread” 3T &4l
et srzen, Awdt wfEr W Sty dwe siv sprs ofvsmy 6 Ee
e ol gieT g ol A 9 owun g R & Ryl gfte el & i
U3 W TP TE¢ w0 W SAd snmerar ¥ vt wE offl WY famer o weft s4
fA8ad B BT BWE BT B H ITE AeEC WS F T S AqE fGar
qEdl § “An empty stomach is not a good political adviser.” 87 I8 W ddbad
F AfeR ¥ 98 € SR dedd § 4™ U ¥ f v @ waw T8l d o
Hadl &1 a8l W g9 9d b [QUY w0 § Swi @’ A (B 49 g &
gl PEdl Us REl & (b Il q uRd @l »ld @l giEr ¢ " W SR
W F oam § Uw R omar v @19 are selwreEll w2 g oar fue el A
fipdi & " 9 girn ol ¥ fewmn &, 4R H 3 999 I8 SR dadl
agm 5 sHF 98 ¥ 3w 9w @& of W @fw ym 9 W STer e &
ded SR e, S Sal SiuAr SieR ERn sk 4 99 siferR & "R Al
I @1 ard @v webill

gl iy WWaR T wawm e @ sfer G, R ogEar @ siier
feam, o 1 SR fewr s s W @1 st fewm om owEr g

FFT AL FEl ol & 5 P ff Uued WU W9 dP U eI @f
Swvd Ul Tl aRdl, 99 d@ 9§ W¥ad (% A8l 8 Hebdl| MW 3SHT @)
Swedl T A, duer siR weH & dfed st f SO s W U@ wes Sl
A b yde Al o fay w@red ggayd &1 99 @l B I8 SeR § fb
IHF @Wed & v i Sw 7 o few 9 ARyl oW sTedt & wred & fav
fedy wo & § agw 5 9wd W gwr ws ff Sier S arfegl

§ 98 I g 6 I8 WA 2011 W ST em, AT IWe M A fFaw g
el fqug, f9w s & 90 g9 99 9 wadlg off f& sPR w® o smar g
@ Fiftad w0 ¥ 9 9 g9 # wnee SEe ) @ A @l wie Rawe godt
gl zafay smum <mr s 5 fefiafedft afle @ 3 @ Y add sEal A
gl ¥El a9 [ HEE, Sl diedd Bl H9H AEcEyyl S &, o' W [$€e 3w
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ferpe @ @Ry, SIal Wdd MU SR S= 9 8F TEl fear) zafaw s
fau snfs=a o usTl 3O ST & UEAT W oA@T AT 3@ S UMY Big
g7 Bl ¥ fF ¥ ser R o9l s S9 sU 49 o miRg o o fom
AR F W AGg FIAT BT

g de 9 wdlyue @, 49w 98 Wl Uy &, ol W whlk end & a9 dil oA
@ 9| B, A I o @l dd g, ITH YR WRPN B dgd 98l o gl F
A f N WeR B TS P oWRl 996l Meg BY V@l 8, 4 99 §d|
wed ol M g AF sadl € B a8 WRd WA @ Hqegg d fBA oW @ gl
gufoy § agm & 9Rg weer @ fyalt @ Ao € 97w dsest § enE
& ded ¥g wEau e aifey f 9wl 9gl uwk owaEn difewl gHS fay @A
uRa & a@ifey f5 IRd WaR @ S-S NS § USSPl qdi 3iY 3R
a9 Gar el @xd €l AE b siex Sy iR & siew oWl HifgagEe €
aifey, AT W oA g R & wRn, d ag W Sdrr agm 6osw Reee § osw
WlEer YeEm @l dd ) 2w, ol gHd gridlarer gud feari er W ga
qgd 981 4HAl &1 94 db (bW 3F G el e, qd dd g4 pei d Al
B 3§ urdle swiay & agm b e ux W f9RN Wy 8 e g
eyl Y yeR ¥ 39 HUR dol AU, 3H dol & 3Gy FHeFNd 60 g
FRIS TIY & shac & # @ear § fF s9F usd & ¥® I siv s we,
SR W =N # W Ayl fFEE ST USeE @R 8 99 S & W srm
Yo frar iRyl oW oSwWo st Yo fadwm, af ffted wo @ @@ o'W oA &
W AN FY U] T B FH SHEAGH F ET IUM dgd g9 ANEH Tl
M S A fF 2003 W S SR 87 HEIS W oM o, o e fih 7 o™i
g1 gHGI Hadd © [ 9= W gH soHMl & sl U gy QI g el

anfiey # W9 ooy A wiRw & % oww W Ra sEm & 59 Ra o owmw
G ard qw & ey U dgd d9l oifd s o @l €1 gHel WRT A9 gy
B R B |4 | O 1 13 e Y | 131 N S - B3 e
grr, § g9 e @1 g evdar g1 g |

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Madam, I am grateful to
you for having given me an opportunity to speak on this very important piece of
legislation which, this Government says, changes the face of poor in the country
and 1s a game changer. We have seen to what extent the game has changed since
the Congress came out with a slogan ‘garibi hatao’ in 1971 to remove garibi by

Indira Gandhi. Now the Congress is giving the slogan, ‘hunger hatao’. After 40

*Expunged as ordered by the Chair.
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years of ‘garibi hatao’ slogan, garibi in the country has gone up. Who 1s
responsible for this, Madam? And the present ‘hunger hatao’ slogan would also
meet the same fate as the earlier slogan, unless the Government is sincere in its

implementation.

I have heard the other day in a debate on a TV Channel, one of the
Congress Spokespersons saving that it is a “Vote Catcher” I agree with him that it
1s not a “Game Changer”;, it 1s a “Vote Catcher” and an election gimmick. If it 1s
not the intention to gain political mileage and hoodwink the poor people of this
country, the Government would not have waited for more than four yvears to bring
this legislation. It is precisely with this objective in mind, Congress has brought
this Bill.

Madam, our party never opposed food security to poor; rather it is the TDP
founder, Swargiva Shri NT Rama Rao, who had implemented Rs. 2 kg rice for the
poor in Andhra Pradesh, perhaps, for the first time in the history of this country.
So, it is not new to us. When the TDP implemented this in 1983, this very
Congress Party opposed the decision saying, ‘it i1s not good economics and 1s a
cheap trick.” But, exactly after three decades, Congress opened the eyes, doing
what we had done in 1983. It is not only with regard to food security, but the
same is the case even with regard to Cash Transfer Scheme also. Cash Transfer
was first proposed by Shri Nara Chandrababu Naidu in 2009 in the TDP Election
Manifesto. Now, the UPA Government has copied it and it is being implemented in
some districts of the country. So, this is not a new scheme. It is old wine in a new
bottle. So, all that we want is its universal coverage, because food 1is the

fundamental right of every citizen.

Madam, in a country where you do not have a fixed definition for ‘Poverty’,
where you have no accurate data either at the Centre or at the States as to how
many poor are there in the country and without giving any thought to important
aspects like production of foodgrains, procurement, storage, transportation and with
rupees free fall, Congress is blindly and adamantly trying to push this Bill.
Government is pushing this without any guidelines to States or making any
regulations and without taking views of Chief Ministers into consideration. Madam,

there is also a need to revamp, modernize and strengthen the PDS in the country

Madam, the Bill provides 5 kilogram rice to poor. I tried to find out whether it
is sufficient. T had gone through the recommendation made by the ICMR and
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NSSO. The ICMR recommends that 7 kilogram of foodgrains for children and 14
kilograms for adults are required. Even if you look at the NSSO Survey, it says
that 9.5 kilogram foodgrains are required. But, you are providing just 5 kilograms.
From where will the poor get the remaining foodgrains? He cannot afford to buy

them from the market. (Time-bell rings)

Madam, T would need two minutes more. I am a lady Member. So, you have

to be considerate.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): The Chair has
got nothing to do with this. The Chair has no gender.

SHRIMATT GUNDU SUDHARANI: You are giving me the chance to speak at
last. So, Madam, I request the hon. Minister to increase the foodgrains to, at least,
10 kgs if you really want to help the poor.

Farmers are the backbone of the Bill, Madam. I tried to find cut whether the Bill
has anything for the protection and welfare of farmers. But, alas, there is nothing.
Sir, food security can only be given if the farmers produce foodgrains. They can
produce only if they see some profit in agriculture. We can give him profit only by
protecting the MSP. And, there is nothing in this Bill to protect the MSP. Here, [

agree with the hon. Minister. Recently, in an interview, he said and I quote:

“My worry 1s not today or tomorrow, but when the Food Secunty Bill will
be in full swing — by next year — the subsidy hill will go up to Rs.1.25 lakh
crores. My worry 1s that any Finance Minister will not be happy with this
burden and their advice to the Council of Ministers will be not to hike the
MSE”

He further said, “Because this will only increase the burden and that will
directly affect the farmers and the farmers will get hurt. He will shift from crop A

to crop B. Then, how are we going to implement the Food Security Bill?”

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Sudharaniji,

please conclude.

SHRIMATI GUNDU SUDHARANI: Madam, other people also got some extra
time. Madam, the Bill under clause 3 (2) covers 75 per cent of rural and 30 per

cent of urban poor but the Ordinance reduced it and says that it covers 67 per
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cent. I will give you the example of my own State of Andhra Pradesh. In Andhra
Pradesh, out of total population of 8.46 crores, 8 crores are covered under Re. 1
per kg rice scheme. If Food Security Bill is implemented, only 4.61 crores would get
the benefit. And, it puts an additional burden of Rs. 2500-3000 crores on Andhra
Pradesh and the State requires 1.7 lakh additional foodgrains every month.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you

Sudharaniji. Please conclude.

SHRIMATI GUNDU SUDHARANI: So, Madam, I would like to know from the
hon. Minister how he is going to do this.

Lastly T wish to say this to the Government. I suggest to the Government
not to just see populism, but provide the poor with nutritious food, because it is
the need of the hour. Many of the women and children in our country, about 51-

74 per cent, are malnourished.

Madam, there is no doubt that foodgrains are required at normal times. But,
in this Bill, it is said that the Government would not take care of the same during
natural calamities. I would suggest that this Bill be sent to the Standing Committee

as many amendments have been suggested to this Bill.

With these observations, and hoping that the hon. Minister would address the

concerns expressed by me in the true sense, [ conclude my speech.

Suawreme (sfieet Yo | A o werw ARpEmr [ ol smuell Ul e
qad o W @ W 2, WR H smudl dWar & e gl snusl 4 fie @ Wy
fear o wmr & onmv wew w oAt s @' gl

ot o T AREYT T @Rds) o qdicar, s AU smuel =@ | wEy
R | =0 O o2 A L = O B | A

TR, W YRR GHT PE B W WHN & oy g W a9 e
S 1= BT | o B T O o e o 2 | 1 S | A AR o e S
Hepdl &1 fbarEl ol dar w oyedl worfiide gd @ ik €« wifl qd gw
wrer gREnr fEee w g ik we qE | e & @d w9 @ 5 feus
@ Wl F # Hewn € 9vl 99 59 9w o) spfeawm or @ €nn, 99 e
wofl @ e @iz wre yren e @ guw 9 Ry ower siv wmer s@an

IS SO FT AMHR [ o B PR TR FA, q M0 W B swfwrawer
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GRS | L B 7 N S o 5 1 B s R B s 1
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WHR FU it g T A Wi e ¥ R wee w125 ag
FRIS BUT BT EEEF A STAd o W og, Ay oW @ sefedRn @ §gd
g gedl il 3 W) goile Wi Rl d gl @re Idred ol sifedd
20 ¥ 25 uldwd 9@ 3 € @le Had) € @) 9de gd 9o d & o
1 A S @ RUE F qaiNe ey IRE gmdl B dod gdard ufaed 9
st Sl 9Nl Y o a9 A ugd ol @1 SHY iR Ald 9l Sen g
s foarT & wual o ofad g of 9 e

A W WAR H e v 6 s o A fewl @1 gd wvEa @l Sfd
feifa g ™ wdied @ TRE @ mewm ff Sher 9mr afsy, afe feee wd
¥ o el Wow 3¢ oy feamr @t fufd womat & fav e ¢ w15
feft @ o fey 97 qEml sREE|

SHRI ANANDA BHASKAR RAPOLU (Aandhra Pradesh): Madam, Vice-
Chairman, this is a historic occasion. Ours is the rights era. 4 I YR w&a=gl
This is our universal Vedic message, to strive for the wellness of all. The centrality
of Swami Vivekananda’s teachings is, feed first, only then preach. Our beloved
bapu, Mahatma Gandhi, taught us to care for daridra naravana first. The need for
food security comes from the prevalent food insecurity Due to the scarcity of
adequate quantity of quality food at affordable prices, there are price fluctuations
and financial crisis, which lead to food insecurity, resulting in suffering from

hunger and growing malnutrition.

Ensuring food security is a wider and broader challenge. How much wider
and bigger challenge is this? As per 2012 Global Food Security Index of 105
nations, India ranks at 66 whereas China ranks at 39. Even at nutrition front, our

India is behind our neighbouring country Pakistan. This has the essence of
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concern of my leader, hon. Congress President, UPA Chairperson, Sonia Gandhiji.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): What is this?

Across the floor shouting. ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: All along our Indian National Congress
and our UPA partners established the standard of performance on growth path.
My friends are enjoying in making phrases. They are at liberty. But UPA, the
United Progressive Alliance, with its established track record, is the upper-path

achiever. The UPA initiated the process of development equalization.
(MR DEPUTY CHAIRMAN in the Chair)

Growth, development, prosperity and mitigation of livelihood complication

became rights under our UPA Government. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Sir, ...{Interruptions)...

MR. DEPUTY CHAIRMAN: After he finishes, T will call you.
...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Shall I take a few minutes or not, Ravi
Shankar Prasadji? ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, [ have to make a request. Many more

speakers are left. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, I have a serious objection.
... (Interruptions)...

SHRT ANANDA BHASKAR RAPOLU: Sir, right to adequate food paves way
to advance food and nutritional security to maintain intake standards and to raise
the level of nutrition and standard of living. With this grand focus on vulnerable
populace, we will achieve improvement in public health. With this Bill, we will not
only achieve public health, but this will also reduce the burden on the Public
Distribution System and the Food Corporation of India and its food storage
requirements. To be in the statute that the price will not exceed Minimum Support
Price for wheat and coarse grains, derived Minimum Support Price for rice, we can

ensure livelithood security to farmers and this will also expand the agricultural
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production and the agricultural infrastructure, geographical diversification of
procurements and enhance the qualitative scientific decentralized food storage
mechanmsm. This enactment will bring reform and much more transparency. The
Union Government, with this Bill, with this enactment, is under obligation to ensure
regular supply of foodgrains to the depots of State Governments all across the
nation. On formation of State Food Commissions, these State Food Commissions
will protect hunger-stricken, provide food security allowance and punish those who
err in discharging their responsibility in delivery of right to food. This demands
the involvement of rural and urban local bodies for which ready mechanism is
available in the form of District/Block/Mandal/Village Committees besides ration-shop
Committees. This has to be pruned and scope shall be evolved as enshrined by
late Rajiv Gandhiji through his Constitutional Amendment.

A word of caution for the judicious functionality of these State Food
Commissions is highly required. There is right to employment and the National
Rural Employment Guarantee programme, but to check and to ensure the right to

employment... (Time bell rings).. Shall 1 take two minutes, Sir?
MR. DEPUTY CHAIRMAN: Yes, only two minutes more; not more than that.

SHRI ANANDA BHASKAR RAPOLU: With this, the right to employment is
yet to evolve through a proper mechanism at the State level, and with this
precaution, there is every necessity to have the perfect State Food Commissions.
The State Food Commissions will ensure the provision of Right to Food to the
needy. Here, 1 want to make a small point. For the success of the Food Security
Bill, we shall ensure proper functioning of markets and the trade system in the
country. Developed nations’ distortions are hampering the developed nations like
India in food production. So, I request the hon. Minister at this occasion to have
the proper mechanism to provide a ration card through AADHAR and other
technological advancements as smoothly as getting enrolled as a voter. Here, [

would remind that there are certain dreams from those benches. ..
MR. DEPUTY CHAIRMAN: No, now, you conclude.

SHRI ANANDA BHASKAR RAPOLU: ¥gWd dg¥dli - be in your dreams, but
please do not forget; &M 9+, &M &I+, &9HI Sla< [deH | - patience and
perseverance of our fund, our delivery, our dedication, and in all, our livelihood, is

the philosophy, on which basis, our achievements and our commitments are going
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on, and within a few hours from now, the food security is going to become the

right of the needy Indians to have food. Thank you very much, Sir.

SHRI RAVI SHANKAR PRASAD: Sir, my request is that still, a good number

of speakers is left.
MR. DEPUTY CHAIRMAN: Seven more speakers are there.

SHRI RAVI SHANKAR PRASAD: Therefore, 1 am only requesting that let all
the speakers be completed today and the voting may take place at 11 o’clock

tomorrow after the Minister’s reply.

st yEfaere aE - wR, ddAr qEg S A Q1 4 usd ¥dl WA SoRn
ofl S HHY B MUY smuE feur wr fb sme BW GRll @ uear S oem, aifed
SHE BRV B Al §1EX el ol h 3R g dl Usyes ke & HdilNe s
g1 SUIT 99 ol 9 10 99 ¥d df 96 Gddl §, df ®1 89 U Hel 3w
TEl d¢ Wod? ¥g gadl sWide N & 8k g9 W OHR WWH @l 4d & gl
& gufdy SUd UM BRIy Wer By

ot wdler o fem @w udw - Wy S @il b 9d gu Wled & 9 s
T BRI BT ¢ 3N AW 39 W afdt owr o ®ifh Sar wwy enft 30 faee
N WA € 3N 9% 10 wflod 3w 9, 9 disaw 8 Sl | (eem)...

ot guwvnafy - @M F ey wiled did g (e,

oft wefler v s 3R T I gF E D@ R oW ow ey & AW @
ST |.... (...

st srevfy - @iy 9 sl de wWlaw, s1 o@v e € sl sigd dend
g 3t wg wfied 91 €1 What is your reaction to this?

HOA B WA W ST WA qT oA AT # wsw w (i wella )
W, A B YolsT Hp 24 Fl dd o7 ew § ST wEw vEw W S o
g, gafay afSw s smw €1 TW, a1 S/eT TE | (S,

ot ¥ wH gEE PR B Bl guE s9 W AT @ Ol 29 bd oUW
@ WGP 96 Had =1 I 3UF Go-sie wfied 9 E od sHd gie IS doil
sk difdn €4 d® Id & 11 &9l Many amendments are there.

MR DEPUTY CHAIRMAN: It is for the House to decide.
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st A T W Emy UeSwm 0 W, oS @ 9IS FRISU .. (EauT)...
MR. DEPUTY CHAIRMAN: There is no consensus.
DR V. MAITREYAN: Sir, we can have voting tomorrow.

MR. DEPUTY CHAIRMAN: The House should agree. ...(Interruptions)... What

is your view?
SHRI RAJEEV SHUKLA: Today.

MR. DEPUTY CHAIRMAN: Today. They are not agreeing. Shri Ram Kripal

Yadav. Take only five minutes, strictly five minutes.

ot I T AT (fWeR) - WElRw, § 3T WY U B Uldd d gw @Rl
Al €

“SE A% @ §AO YR, 99 9% ¥l U g R I”

§ 3MUR @ @Rl dredl § AN gerEEl off @ e ps iR
f9e, 2013 @@e, S eRdl R B, SHdl e @l @i # &1 F s
WO Bl g, "Rl @wdl g1 qeled, [sEAr € [ 6566 @Y @l STEl &
i M oG y@ Wy e £l 89 dHie IRd @ AmiRe E1 g yrel 3 gEfy
et @ ot off P 6566 AN ¥ o9 M AR AWM oy W H wEsEn § IS
W oelly fswT & fF 50 @ 7 o W @ BefE SN g dn gl @ wn-
Wd A Vel & SV @l YWl AV V81 &l b dv% g 6T IR PHM b &g
& gad @ AN FE wr umn s uRaR @r g AE S uan, 9ug e 49 I
S E SN qud WE g W 4 ue @ A qear 8 foEe o s fewlt ol
o Ui &1 I8 Rl goae 3R WAEME &1 SR SU SWEIM@ B g¥ A8l for
Al FfET R W oS W osferar Gar Bl WENE® WS @ RIuEr @l
Ha gaN greEl @t of, dfe 98 e 98 8@ warl 4Eied, b v sledl d
TR T g RE o £ H wHear § fb ug e ST & swAnll wiied gsn
g, sHY oM §gd o9 @1 fle Wionl § wusar § b os9 W & oAemd
75 TAIE AR AN OSIY 50 W WEdl SWEl WRIET So UigHll AEiEd, Wremrs
& Heu H w8 ol d v € 6 W vy fbell agw, o1 euy el g
3R U WUy bl HiCT SIS B 67 Wi ANl bl & W b Bl § s
g b oag N v [{ar @ favr @ o ey a8 s @el § di? o we
G 9l & ouly Wl owr wme g & B e d ane fbar fewrll & oW <@
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g s w it fifmd dv o overR o s S B SEwRhdl &1 99 @4l
Widgrl ¥ FW BT AT AW, S SO GF SR AT S8IeW S @ SedTed
Fvd & fFF 9@ W BN 67 TR @ @ wWEne gifEd e 91 W@ O
L B IS S ) 1 B B 4 2 O £ 25 2 o2 O 1
e @ A8 N WEd e [y g1 eny {9 fBEE Sl an| yel @ je € 4§
M oamwy el an %@ gl el gl wade T ua Bk ferRm oo SR (e
R dB F dol AW e P AEd 4l M sre Reld el uga wg @) ¥
G @ fiwg &1 @ w&Eh & € & Woell 9@ & & Sed @ g™ A9
9% W &l § gHeEl § 5 S dEraew fEM £ 99l BREl el W vE gl
Al o9 Wrens $l SdIed gl g6, 99 8 died, W 3R HIE SRS @l Seurad
Gl B, dl by SR W Ed ¥ W b HEaH § Gl ol WrEre g e
&I HH P AEley, I8 [ o favy & Worw @ 39w o« o 9ifeyl
e mrEt of 7st & F wwem § 5 ffe i w9 3w ow R @
AT TW ORA F M ¥ 3W SF F N W d€F F AN § GE-Fad A §
fros weAIRA & @ € 9 fav 5w Wa & o ¥ wers @ e
T FAIRAT B, SO¢ Uld RN o go1 @ tfasihte wew o & siR oS4
WEH Bl B U ol W e’ ded &) H wHer § [ yw 9ol sW o uE
q 2l

Aglcd, el Sl yaw 3 diR o 4@ 3iv g@ie d ufyd vedr @ sl
feer & quwn 28 ol gurs § uwlad € siik 10 fod w1e & ywifad &1 W
yoeli ¥ 9y w9 29 @) Iawdar €1 ¥ sad 99 ol uwifdg sad € #
el § b du b by W s W & ol gl ok 9@ a8 war @i
Red &, 9dd fav fa€y Surm @R @l Sawddl @ |

AEIgd, S99 # @s WiEA €1 g SH-faaRwr uviell o drEw 9§ s A
& d8d 3 faad owr aed & dfeT e Rod @ osmw W ouE urm
g [ S-faarv yorell (egerm). @l @awen $1 gge e 21l

st Suqwrafa - suaT ey wWE € Tl 3Mud 5 fie 8 v £
ot W Pue |9 ;- WX, S A A st @ we @) gl
sft Sy - srwl, U U@ fiee § W oISyl

ft I purer Aed : wEGA, § FEeT @ e oo fr U9 uewRi @) sk fRy
QI o @l WaWedl &1 Helgd, W 3w "esl d R vel WerR w9
TR yow, Sig dgd @ dagiddl @ sy Wl v 4 A9 R exd didl @l
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e e § Sual oIk Yy e & @t smawmdar ¥ Weley, ud fdar @
fw sk & 5 &% Wor @ ¥gdt ¥ WerR 7 WRI v & AW REWR B
qA B TET T F ST T WHR B RO F AR 98 e ®1 59
SR @ WY Y HIT B SMEwAbAr ¥

oft Suwwfa - 39 s dfowd

ot T puUT AT : wElGA, § UP A SV dE @} Sl S HHIW |
3 ¥8 WReR MiYgd @R uv td 9UER o @ gl WeR 4 Y avE 9@
Ao AR Ao dng @ dw al Uasifie S fewr w9l we s ws
MRS Ao dFR dgd & Ufaetas @m fear g1

ot gumvmafer @ M gurd ol su Ul aRep &Gyl

I pUT AGT - § sH Wl B wR R gy sl ad wHW oedr gl
E=IA1G |

DR. V. MAITREYAN: Sir, I want to raise only one point. Two MPs from the
TDP party were suspended today morning. 1 appeal at least at the time of voting
they should be allowed to come and vote. ....(Interruptions).... 1t will be a healthy
precedent, Sir. ....(Interruptions).... They will be used only for voting.
... (Interruptions)....

=t grevmafy - & vwfdd wrgaEl Rk s fiae d gug oY

M yERENT TREE - W) § ps IR dd @1 Reik R aRdr g1 1
feq wga ugd o W wifsy em| wemifem wwfy ufowr wfed St T o4 9,
2009 P IO AT A FE AT [ AT T4 FAeqUolew AT WG, olfepd fepdt
PRI IZ A dehar 38T A% 2011 W T9 Al @A A A8 A oy gom, #

Tusrar o fop uw i st wwy um o® Smom, ofew s 2fEw oondt @ 9w
fgar mrl fpr ettt orv wiare @ sradl & 99 ot off siv s@
4 dER glaw w¥arR o difsTa ol Feer usil 39 ag Nd b oWy # dle
HU WA UMH B B4R Had H 3 g1 § g9 WA @ wel eRar g1 99
g9 ™ ucrl @ fRER aey Fodd o Hior Faa & d saarEl TEl pear
g, ol Ale I¥ ugRl @I qEmaR k@A @ IR Bl Uy df saedEl pedl ©
3R o4 ¥% wedl ¢ d WSl d UF Pedd @ ‘He that is down need fear no
fall. St @9 G & S R or wa T S € afT W we ¥ g ¥
98 3l WRA Ayl e ol gd © W, el Moo Sd| TeHdsed &oaEd
§ W wdl & el gl wdled, qaukisd ol P BRY g b 9T il @1 @ ol
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wEeH ¥ Siel gl # qfiv WeR @ g9Eg o d'ar gl iy WeR T g
s o foy € afer F oaar 5 fw 7 =l o w £ o5 & oW
T F - OWRH, ool Ifiv @ WReR H §gd W g¢ § - WsT ¢ oAb,
g, ol fed @ el s e dn Wl fed wurd €1 usd ST wiNur gl
ol 34 98 dg & WA 2l AP v wwar foa @ e e aifdvl wwer q
99 faar & usd &) &1 AN wWRy M oded Wse ¢ e & fay Uiy
HIHR A BE AT gd-fEn R & dgd ST ¢ Yooud o fay quiy @
THR A B ATl 39 AR T A B Wse T sAmEwT o SR el

[

SH WRGIR 1 s ¢ s R Wse € gs & Ay grewer am far £
Sl b dig Bl gdd dSI BH g3

FS ]2 B R T e e e T O o | O A O =M 1 e | O £ -
T8l ST AEy, SHeT TEARANR B g1 WReR # 9% gy A few a¥ie
G uiisr @rd €, A ad e wue 4l andl ®1 gufay ew sl ger ared
g [ gavE @l @l 9id @l 21 geal & "Rl 3y Siigy, 2014 H sy fihw
dledy il IMUdl WBR 2014 H med| Sfowr wEf W 4 qmr fawr ar — EE)
gedl 3w 39 HE el & Rgaw wr @i o HilEdl @w ) et Efsae
fifspe €1 mar o iR a9 HE geRl ¢ N % §9 W osfawr R SRR
UaR Hoem g offl AE Wge ¢ ps” By AMel A9 el € AE Vs ¢ e
qgd 991 A9 &1 o few aF 4 oF fewr W zer & % Gwr @wi @ smome
el o, GEr Ry goes goflufal @, Sl 5 e @Rl § W@ o g
Sry oWy 4 @ gy el Uwr Fenlae 9 S 5 9 aRls 9 wiEr &l |l
oY Uy 8l ¢ ¥ & - ¥g 499 T fofavl s fedwm @ &2 1 9
25 BUR @RIs @l & SR ugd Wl g oG gd vEl off, swulay 09 @ @l
B L= B =1 5| O e e 0 e e 1 T 1 ) B 23 A 1 B e |
ot wfewst g ol 98 amd wwew St W A9d S T e @Y, R
qgi fdEgR d dl wEer @ @M ger g2 MBR @l W ad A oon @ 8, dfd
oY SEa] BREGT 8 ol ¥8 R ¢ 9R 9rfl ug 9rd € skt § U
ded & fdv wer g3 g b swd @1E sRwwk qdl @ aifeul @er WA @
fr & gudl g5 21 5w Sw A guE T & @ ®1 @g WE F fav @ avme
g o Al Wl b faw aM gW g q9l & 98 die & worlfa @) die
& IS B AdAd IS B IS B 21 98 T i bl I 21 8 W9 Qi
& fad @) A el & 3R wWwlde & b 94 gue sndr 2o W owvern sng
off, @ MU TEHSPT A oS d @ Al v arr @ @ TEiv @ WRen J
FaPT v 9 Siw ff ween ond of At smw vl et Wow ¥ gAw & W@
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8.00 p.m.

g g Bl @ AF @ ¥ @ Y Wwer @1 w9 8 |1 sy fadl # sFe
qafl, g wqy el d qall ar A e foedl § ol smu oAy stuel i S
g 82 3Hlv 89 ) 9gd 2 b oug ot sud uid feelt o uraene o 2
TOP geisvl 399 F 75 wWie s orl @l wifevl St ff @ e € e
g fedlt ot onfa & & S99 wesl e s Sifswl =€l o @ g g
el U d’% &l vu¢ H B sk gudl e i vy d Wl g @R
Th Wy W fiom, g e U sy d e SeY @ aeErR T8l e
Y PRMER B B MU GIH FUEI?

AX, f Tp 9 PEAT AT g TH BT & Yge, Y BN & hae SR U@
BT & Cae| A1 Ydge MU §91 W §, FMA I V8 8, dfed hae @ gl
SYEh [0 oMUl Capell B BN USAT| SMUB IHF Ay yRaREr anl usl
aM FEl € W wEd g € S ¥ & wed fy emu 48 BRE e @
oM fhar 8 ofeT s9al S v Saa ¢ v Sudl wued BT Ul qNd
TRER B Y W ¥ g feerd &N el swd N @) mwmn aE g1 fwr
SME iR IHF 3l g digd & b S ff e ety g€ sEsmE WSl
A @ g # Sl & qgi ogivell @ 3l & Sl 9 b 99
& U S ugdme d gHear g kb 4 W) @ wd AN 8 L s w9l i
qredl A1 fF AR § Ul drh| § 99 wH @ ¥ I8l g.SHik § syl
gRdlG ol dredl § Wl ofl, snul e @t =) s @il @) sweuem EikEr
TRfl St T W' Sl W fear ® ¥ @M §gd Usd 8T drfRy ol 3 SIY AE
feq &g € siv M9 I uw BAml QX ¥ A QM &k AT W U fsrd @
AT G (GHT B G ST S ad 99 A= @ daw @ g e
diedl & Sdd el us el gl ussl b wRl o snud 49 did @ diker fean
g Ty 9ga-9gd g=ag |

=t gravmafy - o=rag ) ) R vw wannfa Sf Sifevd

ot weliv fe womfa @Ramm - W) osud g9 5w deayn vy wRodTe
@1 il e, sUd fdU gwaig ] wReR @E gEn Wd dew sid & 9 Way
T IS FE B fF 3T B9 9 Sw ¥ 50 Wi e 3T 75 w=de unfior &ar
F Al B AW [l HY, gd Ag wHY H A€ sidr [ 99 4R WYeR A8
Aol & f5 wia § v aran, S 24 ¥ 28 WU HHET £ W wEY § @ dralr
32 WU 8 Y9 BAT B a8 W Y ¥ e 8 af R 9= suer o oW
foyerm, suar @rdRar T & ¥ 99 wuw § ) amar 2
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IUHAMT HEGd, § FRAM W osmar g1 OBRAMT WeR T M A W@ A
FMEY aml & fid &1 @ Ry €1 7 dn s @ e {d @ oam
TP AR WM I8 THd % 5 ey Wt M9 % 75 e oM @ 39 9 %
ARAN W SFE o @ OwRd & o 39 oW @ Wl 'dd & fdv Seer o
27 BN Q¥ @l AGIE gY 67 Wi 8 Y &1 3@ dd 3R 75 URHS 3MWIal
@l gad W 8 fr g Wt ST sH aRE 9 M o @l 9wmd g d e
SgP FERR, S dTHR 39 o ¢ S I @vd @ 8 B odnl & Serw
WP VA B GEE F oA @ Wer @ o8 9 @ gud fay Eer #1osme
B T B @ o O I B2 O B9 46 # WU 8U aMl @ HERET @Rd
g St avE 9 89 31 N d ol 3F ©F @ oM ol I8 ar U &)
9 8@ Y - 99 WeR 3¢l 49l Ube-Uds o) ol diEdl &, S qodl
TE AA B WHAl | AT B ISR ST BT SR & ST BT OERET AT,
SRl B YRET ARyl SE NI F U ISR OB, dF s @ REiRET s s
g orgft] wwew ¥E @dEdt & fF w3 s @1 Rars Swied W
T et A F oFRT A £ ww, e @1 ReE Swed aReN @t et
Al & dRw G g & dled gHAR (BEET A U Hed 9 e @1 Rals
I de BT B fpar 21 B warR @t ad a5 e feaer @l
g T W oweEl o ff fam 9 wafE Yeed @we, sxdl @ @ dRaw e
& Rae IdgTd o3 & oW fbar &1 e a1 ad el & e Rers
3 SWEd @ & wage N FEN @ 9@ f W ousar §1 e feee fRe
@ b A GEAr g A1 Y@ Bl 98 WRaN @ ad Afddl & R dol & A9
gaal dol SN IE g1 @ 6. w9, § fear @ 99 % @ g

MR. DEPUTY CHAIRMAN: Please conclude now.

ot vk fE yomfs - wx, A 99l s BEIRE 99 w2l # sRamn
o g1 s iR gofe wed wer S Ugl e & |

sft Sugwmfer - & Wl s d SIEv|

sft vordiv g womafa . feam St s fer owar & SOo far WsRw @t
el A8 WEHR TE &Y uy g W, f www € 5 e dnl @ war sEe
firer |

=t guevmafy - wyeufy ofl, 39 3y g Wisvl
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off vorfir fg womafa : gvEe T AT F AT 9T sMTS SUdE
PATY (T B ") fram ot ugd O & w@idt & o w €1 osw thwd A
Fdl STl 3R WGl JHEM T 8 SIYL(FT B a9h. AN ¥ BN merd dw
&1 err feus wdfe @ W @ aw dw 9§l @ e

st guaumfy - Sl 21 gag |

oft il fig womufy - sufay sme foaa o ft @ @ Sevd B (e
#t g5z W A ff WER FH AEA ARG (T B OH). W, H 9 gaE
8 B ¥ smar g1 s W U 48l e’ U 46 gy €1 SA%l sur
O WY B gal ¥ S99 WR @ wad ft @ew 8 @l 81 e e
@ 'ad @t & Sw AifEy L (wHT Pl uel).s= UGl F =R, § syl
gdG odl g |

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Mohammad Shafi; not here.
Now, Shri Naresh Gujral.

SHRI NARESH GUIRAL (Punjab): Thank you, Sir. A detailed analysis of this
Bill clearly shows that this is nothing but a political gimmick, an attempt to
hoodwink the poor people of this country, on whom a * is being perpetuated. As
the LOP stated this morning, it is nothing but re-branding and re-packaging of the
existing PDS system.

Sir, the Bill says that it will cost the country Rs.1,25,000 crore. If you look at
the budgetary figures, Rs.1,24,840 crores were provided for the PDS and other

schemes relating to the women and children.

The hon. Minister in reply to my question last week stated in this House
that if the PDS was updated to 2013, it will cost the exchequer another Rs.4,000
crores. This means the total cost of the schemes which exist today plus PDS, if
updated would have been Rs.1,29,000 crores. Now, the Bill says it will cost
Rs.1,25,000 crores. You tell me what is being given to the poor. Sir, my contention
is supported by the Bill which states that 54.9 million tonnes would be required for
this proposal. Sir, I have a PIB release of 20th August which states that 56.3
million tonnes would be required for the foodgrains under the PDS which means
you are reducing it by 1.4 million tonnes and then you are saying that you are

giving a lot to the poor in this country.

*Expunged as ordered by the Chair.
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Sir, very, very poor of this country will be hit very hard because till now
they were getting 35 Kg of foodgrains per family But now an average family of
five would only get 25 Kg foodgrains. According to the NSSO survey of 2009-10
the per capita cereal requirement of a human being 1s 10.7 Kg. Now, where will the
balance 6 Kg will come from? The poor man can’t afford to buy from the market
given the way that this Government has messed up the economy; and the way

food prices have gone up.

Sir, already in States like Andhra Pradesh, Chhattisparh, Madhya Pradesh and
Punjab, we have our own schemes wherein we not only give cereals but also daal
chana, sugar, etc. Now, [ wish the Government should have taken care of these

things; and borrowed a leaf from our book.

Sir, there are two more points that I would like to dwell upon. A nation that
cannot secure its existing foodgrains stocks can’t promise food security. Today, we
have 20 million tonnes of foodgrains rotting in the open. In Punjab alone 12 1/2
million tonnes of foodgrains are lying in the open; and in Harvana another 6
million tonnes of foodgrains are lying in the open and in Uttar Pradesh more than

one lakh tonnes of foodgrains are lying in the open.

The other day the hon. Minister has said that CAP is a scientific storage.
This is the most amazing thing 1 have ever heard that you keep foodgrains outside
on the plinth. Monsoons are in f{ull swing; and you say that this 1s a scientific
storage. Please name one developed country wherein foodgrains are kept outside,
then, they call it scientific storage. What does the Government do? It says that
they have planned to add six million tonnes of foodgrains storage capacity in this
year. It is totally illogical. You have 20 million tonnes of foodgrains lying outside.
You plan for six million tonnes of foodgrains. Then, what do you build in the first
three months? It is merely three lakh tonnes. It is a shame the way that they are

storing our foodgrains.

Sir, today, we are lucky that we have some food available. But if monsoons
fail two or three years in a row, where will these foodgrains come from? We have
to look at the supply side economics also to ensure that our poor people would
continue to get foodgrains because this nation can’t afford to import foodgrains,
given our precarious foreign exchange position. You have to ensure that the farmer

gets a good price for his produce. This Government claims that it has doubled the
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MSP since it came to power. Sir, [ would like to challenge them that compounded
every year the rise has been 9 per cent for wheat and 10 per cent for rice. So,
don’t fool the poor farmers of India because the input cost has more than

quadrupled in this period

Sir, T have given a notice to amend clause 2 of the Bill requesting for the
Swaminathan formula to be adopted which means input cost plus 50 per cent

would be the MSP that would be given to the farmer.

Sir, 65 per cent of our population is dependent on agriculture and we have
to ensure that they get a fair deal Unless we make agriculture a viable business,

this country will not be able to guarantee food to its poor. Thank you

DR. KARAN SINGH : Mr. Deputy Chairman, Sir, we have come to the end of
a rather long and very interesting debate and the Minister will surely reply to the
various questions raised I would simply like to put, first of all, this whole historic
legislation in the broader perspective. What the UPA has attempted to do in the
last nine vears is to put in place for the first time the elements of a social security
net for one billion people — it has never even been attempted in human history
before — more than the population of the whole of Europe and North America
combined. We started with the Right to Information Act which opened out the
doors of the Government to every person, which gave every person an
empowerment. We went on to the Right to Education Act, which was a
constitutional imperative and now has become a right. We went then on to the
Nation Rural Employment Guarantee Act. Despite all the criticism, millions of people
have benefited from MNREGA, and now we have come to the Food Security Act,
which is another element in this network that we are trying to build for the

security of the people of this country.

Sir, thanks to the green revolution and the patriotic farmers particularly of the
last two speakers’ States of Haryana and Punjab, and elsewhere, we have enough
foodgrains today. I remember the days, the Prime Minister will remember, when we
lived from ship-to-mouth, in a ship PL-480 food came. We used to go around the
world literally with a begging bowl asking for food. Today we are growing enough
food for our nation. What we are now trying to do is to ensure that this food
really gets to every deserving person in the country at a reasonable price. Its

important difference is that now this is becoming a legal right. It is not only a
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give-away, 1t 1s a Right to Food, like the Right to Education. So there is a
qualitative difference between the earlier programme and this programme. That is the

first point 1T would like to mention.

Sir, it is a shame and a disgrace that millions of children still go to bed in
India without a full meal Once we are able to get this grain to them, hopefully, it
will considerably improve their nutritional value. Certainly, grain by itself is not
enough nutrition. That is an obvious thing. As a former Health Minister and my
colleague sitting here, we all know that nutrition needs a lot of other inputs. But

grain is essential. Without grain you cannot have any basic health. Therefore, the

importance of grain always “3=IgM WEGcAT”, and even the Rigveda says 3189
=T, FEH =M, 3@ =1 [ am anna; | am anna; [ am anna because they
realized that that was the basis of civilization. Therefore, it is very important to
realize what it is that we are trying to do. We are not talking about the problems
of the farmers, that is a separate matter. There is one point I must mention which
seems to have disappeared from our public discourse, Sir, and that is population
stabilization. Nobody ever mentioned it anywhere. I am not going into that now.
We will have a separate debate one day on that I am just pointing out that if the
population continues to grow exponentially, then the pressure upon our foodgrains

will naturally increase.

I know there are concerns about financial implications. But as the Leader of
the Opposition pointed out, and as other Members have pointed out, this figure
that is being bandied around that we are driving the country into bankruptcy by
all the columnists, and some of the TV channels are saying that you are driving
the country to bankruptey, is simply not true because this Bill is encompassing a
large number of existing organizations and strengthening them. Sir, three very quick
points and I will be over. Although my Party has 24 minutes, we are giving up 20

minutes for you.

I would like to make three points. The first is storage. I agree that it is a
crime that children go to bed hungry and our food rots. So, you will never see a
thin rat in India, but you will see a lot of thin children. Rats are always fat
because they are eating our grains. Therefore, the provision of storage facilities,
building of storage facilities all over the country, has to be the first priority both
in the public sector and in the private sector. We should not leave it to the Food

Corporation of India which is not able to do it and has an unsavory reputation.
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The second is transportation. We are often told that nobody is prepared to Lift the
grains. How do we take them from one place to another? We have to work out a
proper system, a scientific system of transportation by truck and by train so that
the grains can move as and when required, and they don’t have to be stored. It
has to be computerized and modernized, and again, both the public sector and the
private sector have to co-operate. The final point, Sir, is distribution. That is the
essence of the whole thing. The Central Government and State Governments must
ensure that the highly subsidized foodgrains reach the people they are meant for
and that they do not get sold in black markets. This is a very important thing.
Panchayati Raj Institutions have also got to show this. There is the cancer of
corruption that is eating into our economy, society and our politics and it must not

be allowed to destroy this very great and historic programme that we have brought.

Finally, Sir, let us not be misguided by the prophets of doom and
necromancers of negativity because there are some people who are, constantly,
bewailing what is happening thereby disempowering people’s minds and hearts. We
have got to renew the national purpose. We are celebrating the 150th Birth
Anniversary of Swami Vivekananda. His favourite verse from the Kathopanishad
was that we should awake, arise and move forward boldly across the razor-edge
path. It is the razor-edge path which is before us. It is a difficult path, but there
are no short-cuts, and we all have to do this together. The Opposition, the
Government, all of us as a nation, have to ensure that we get enough food for our
children. T will end, Sir, with the verse from the Kathopanishad which is an

inspirational verse.

SRrs S| uer gk |
BRI URT Frar gremar g werkichddl daf |

MR. CHAIRMAN: This concludes the discussion. Now, the Mover of the

Resolution.

SHRI ARUN JAITLEY: Mr. Chairman, Sir, I had moved the Reseclution
opposing the use of the Ordinance path under article 123. And the reason for the
opposition was that between the 5th of July when the Ordinance was promulgated
and the 6th of August, there were 30 days, and there was no urgency In any
case to operationalise the Ordinance or the Bill, as and when it is passed, it is

going to take a reasonably long time. The Bill itself says that it will take 365 days
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for States to prepare the list of priority and eligible houses. In the entire
discussion which has taken place and to which many hon. Members have
contributed, T am still struggling for a response as to what the need was to have
an Ordinance to cover up for this period. We could have easily waited for a
Session of Parliament, and during the Session of Parliament, we could have
discussed, amended and altered the Bill rather than confront Parliament with a fait
accompli. Also, during the period, from 5th July till date, there are no effective
steps which have been taken, no guidelines which have been framed and which
have been sent to States in order to take further steps in the matter. All that has
taken place is that a certain number of political programmes have been held in
some selective States in order to demonstrate that we are putting in this Bill into

motion and operationalising the Bill itself

But, that is only a showcasing. That is not an effective implementation of
the Bill and such political signals, as I said in the morning, can never be a lawful,
valid ground for promulgation of an Ordinance. Sir, [ had said that my party is in
favour of the Right to Food. The Right to Food itself makes life more meaningful,
it makes it more effective. It is essential for anyone to survive, to have an
effective life which can’t be the anti-thesis of an animal existence. It is life which
is more meaningful and, therefore, empty stomachs will have to be fed. My party,
therefore, supports the concept of the Right to Food. But are we substantially
expanding the right over what existed prior to this Bill being brought in. Are we
substantially increasing the outlay? The answer is ‘no’. Are we increasing the
number of persons who are going to benefit from it as were benefiting from pre-
existing schemes? The answer 1s ‘no’. Are we increasing the quantum quite to the
contrary for BPL? We are reducing the quantum. Compared to several States, we
are reducing the quantum. Are we making the food which is being promised, more
nutritious? The answer is, we are not doing it. It is only foodgrains and nothing
else. In the face of all this, is this an effective Right to Food or is it merely a re-
packaging of all existing schemes? I regret to say that it is a re-packaging of all
existing schemes and not an effective Right which is being given as far as this
Government is concerned. I would, therefore, urge the hon. Minister, when he
replies to this debate on merits, to take all these factors into consideration and try
to improve upon the Bill. There are certain amendments which Members of the
Opposition benches have moved, which will go a step further in strengthening this

Bill. T am sure he will be magnanimous enough to consider some of them.
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PROF. K. V. THOMAS: Sir, today this Bill was discussed in this House
threadbare and the discussion started from the hon. Leader of the Opposition, Shri
Arun Jaitley, and 37 Members participated in the discussion, ended by Dr. Karan
Singh. Sir, a large number of suggestions have been made. I have noted down
those suggestions. At the outset, I wish to bring to the notice of the House that
all the constructive and positive suggestions will be carefully followed when we
have the rules, guidelines and when we start implementing this important legislation.
[ also wish to assure the House that the federal system of this country will be
totally protected because we know, especially in the case of the food security of
the nation, both the Central Government and the State Governments have to go
hand-in-hand. Unless we work together, not only in The Food Security Bill, but
even in the targeted Public Distribution System which started in 1997, it cannot be
implemented effectively. Sir, in this context, I wish to bring it to the attention of
the hon. Members, many Members suggested that there are better food security

measures and projects undertaken by many State Governments.

There are model projects like what 1s now being implemented in Chhattisgarh
or in Tamil Nadu or, my CPI{M) friends from Kerala said that Kerala has got a
model project. 1 agree with that But, the model projects which all of us like to be
implemented are not the projects which can be implemented throughout the
country, because the character differs from State-to-State. When hon. Members
suggest that States are doing better, I think, one important factor is forgotten. The
commitment, both financial and availability of foodgrains to be given to the States,

by the Centre is much more than what the States are spending now.

The present TPDS — let us forget about the proposed Bill — supply 1 kg,
of rice to the BPL at Rs. 5. For example, Kerala is getting it at Rs. 530 — 30
paise is the addition of the State, because State does not want to bear the
transportation charge. So, we are giving it at Rs. 5. What is our economic cost
after paying the MSE after payving Bonus and the State taxes? Sir, per kilogram of
rice alone comes to Rs. 27. So, we have to bear Rs. 27 and States are getting it at
Rs. 5. For example, to my State, Kerala, when I give it at Rs. 5, now, the State
Government 1s giving at Re. 1. And, what 1s the subsidy given by the State? It is
only Rs. 4. T am not pointing out the fact that it is small. But the burden of the

Government of India i1s much more than the States that are bearing
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Similarly, I come to the quantum of foodgrains. Some hon. Members pointed
out that the present Chhattisgarh model is good I know it 1s good. 1 myself have
gone two or three times. But, look at the present situation. Sir, the existing
subsidy, as per the TPDS, to Chhattisgarh, is Rs. 2,027 crores from the Government
of India and the subsidy now we have to incur — once we implement the
National Food Security Order in Chhattisgarh — is Rs. 2,910 crores. It is more than

Rs. 883 crores we are bearing.

Similarly, T come to foodgrains. Now, we are giving foodgrains to
Chhattisgarh, through the TPDS ie., BPL, AAY and APL, to the tune of 11.33 lakh
tones. In the Food Security Bill, it comes to 12.91 lakh tones. So, roughly, it 1s

more than 1.5 lakh tones.

Sir, you look at other considerations. For example, hon. Members from Tamil
Nadu said that they have got a better system. Okay; I agree with that, because I
am just its neighbour. They also put a question whether the Government of India
is supplving foodgrains to 18 States, including Tamil Nadu, Kerala, etc., which

becomes lower than the present supply What are we going to do?

Sir, in the case of Tamil Nadu, the average off-take in the last three years
has been to the tune of 36.78 lakh tonnes, for BPL, AAY and APL. So, here, we
must understand that from 1997 onwards, both the BIP and the Congress have
been in power. In Tamil Nadu, the DMK and the ATADMEK have been in power.
But, during these periods, in the case of Tamil Nadu and Kerala, only AAY and
BPL were mandatory; APL. was not mandatory. For example, in 2009, when [
became the MoS with Sharad Pawarji at the helm, CPI-M was in power in Kerala;
Mr. Divakaran was the hon. Food Minister. In the beginning, for APL, we gave
only 8.5 kg per family After that, we had enhanced it to 10 kg. ...({Interruptions)...
My point is about 1997 onwards. That is what I am talking about. Before that, so
many things have happened. At the end of the last LDF Government in Kerala,
from 8.5 kg it came up to 10 kg. We never looked into the politics of this. Now,
we are giving 15 kg. My point is that, for APL, it is not mandatory, the price is
linked to the MSP. When 1 give AAY under two rupees for rice and five rupees
for BPL, my APL price is linked to the MSP Now, we have taken a decision
because some of our friends from these 18 States, including Tamil Nadu and
Kerala, were getting less. If you take Tamil Nadu, their total AAY, BPL and APL
was Rs. 36.78 lakhs. AAY and BPL together was round about Rs. 20 lakhs. Now, it
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has been enhanced to Rs. 24 lakhs under ‘priority’. The priority 1s much more
liberal. So, now we are giving 24 lakhs. A State like Tamil Nadu, which is getting
only Rs. 20 lakhs under the present PDS system, under AAY and BPL, is going to
get Rs. 24 lakhs. Then, there 1s a balance of twelve lakhs. That is the APL. Under
the APL, it is always so, that the quantity is not fixed. It depends on the off-take
of the State for the last three years and the availability of foodgrains, and it is
linked to the MSE So, what is the decision that we have taken now Because of
the representation from 18 States which are getting less than what they are
getting now, the hon. Prime Minister has taken a very bold decision to protect the
quantity and the price for the next three years. And what is the additional burden?
The additional burden is of Rs. 5,000 crores. Dr. Maitreyan had asked me one
thing. T would reply to him. He had asked me if it was included in the Bill.
Dr. Maitreyan, it 1s the quantity that is included in the Bill.

DR V. MAITREYAN: What about the price?

PROF. K. V. THOMAS: T am coming to that point. T had told you that even
the last time, APL was linked to the MSP but because of the recommendations of
many Chief Ministers, including the Chief Minister of Tamil Nadu — as also Mr.
Karunanidhi, Mr. Baalu and all our friends from Kerala — we decided in the
Cabinet that when the Bill is taken up in the Lok Sabha, the price of Rs. 8.30 per
kilo for rice and Rs. 6.10 for wheat would be protected. This 1s the present APL
price. That has been approved by the Cabinet. 1 can give you the document.
What else do you need?

It is a Cabinet decision. Do you want much more than that? I have got the
document with me. We have not included it because APL is always linked to MSP
So, the Cabinet has taken a decision that till these three years are over, because
this is a review. Somebody said that after three years, we are going to drop it. Sir,
we are not going to drop it. It will be reviewed. Review does not mean we are
going to cancel it. So, we have protected all the 18 States with more foodgrains

and additional financial burden.

Then, somebody asked me, in a State like Kerala, where there is almost
universal rationing, Tamil Nadu has universal rationing, what you are going to do.
I have discussed it with my friends from Tamil Nadu, with the Chief Minister of

Kerala. Somebody alleged that we have not made due consultation. Sir, what we
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have done is this. Remember, it was in 2009, exactly on 4th of June, the
Rashtrapatiji made this decision. The next day, we sent the Draft Paper to every
State. Sir, EGoM was constituted under the then Finance Minister, Pranabda. It met
eight times. There was an NAC under the Chairmanship of Madam Gandhi. There
was Dr. Rangarajan in the Economic Advisory Committee of the hon. Prime
Minister, and I called the Food Ministers of the country four times. What else is
needed? Wherever I went, except a few Chief Ministers, I met all of them
personally and explained the position. Sir, in Bihar, T met Shri Nitish Kumar. About
three months back, I met the Odisha Chief Minister, Shri Naveen Patnaik. In
Punjab, I had discussions with both the Chief Minister and the Food Minister
about one month back. I went to Chhattisgparh more than three times. I have good
relations with Mr. Raman. So, we have discussed all these matters. T myself have

written to the Chief Ministers.

DR. KP RAMALINGAM (Tamil Nadu): Have vou met the Tamil Nadu Chief
Minister, Sir?

PROF. K.V. THOMAS: I don’t want to answer it. You know better than me.
..(Interruptions)... 1 sent the message. The Food Minister of Tamil Nadu, the Food
Secretary, we used to meet. I go to Cochin via Chennai only. So, I used to meet

all these people.
DR. V. MAITREYAN: None of the Union Ministers... ...({Inferruptions)...

THE MINISTER OF SHIPPING (SHRI G. K. VASAN): Tt is because of the

Union Ministers... ...{Interriptions)...

MR. CHAIRMAN: Dr. Maitreyan, please. ...({Interruptions)... Hon. Members,

allow the Minister to continue.

PROF. K.V. THOMAS: [ have all the respect for Jayalalithaa. But 1 was
conveyed. Yes, except a few Chief Ministers, I met everybody personally and
explained it. In this House also, I met almost all the Members of Parliament,

explained the position. So, Sir, there has been adequate consultation.

Then, somebody may ask, why you have taken the Ordinance route. Sir, this
Draft Bill was presented to the Lok Sabha in the end of December, 2011. It was
sent to the Standing Committee. The Standing Committee took one year’s time. The

Standing Committee went to almost all the States, consultations were made. And,
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finally, the Standing Committee unamimously gave the recommendation, except, as 1
said in the other House, that Seema, from my State, made only one amendment,
i.e., universal PDS. 1 am with her because that was the stand taken by the CPM
and the CPI for gquite a long time. Except that, the recommendations of the

Standing Committee were unanimous.

Sir, let us take the first Draft Bill. In the first Draft Bill, 75 percentage was
the coverage, out of that, 46 will be priority in the rural areas; and 50 percentage
in the urban areas, out of that, 28 percentage will be priority. So, in the original

Bill, we had three categories at that time, ie., priority, general and excluded.

The Standing Committee in its wisdom after having lengthy discussions has
suggested that there can be only two categories, that is, 75 percentage of priority
in the rural area and 50 percentage of priority in the urban areas. It is a drastic
change because in the existing PDS what the Government of India is obliged is
only 6.52 crores of BPL families, not more than that, that is, 32 crores of the
people. There is AAY sector within this which is about two crores of families who
are entitled to 35 kilos. It is family-wise. In the exsting PDS it is 35 kilograms. But
what is the position in the country? I am giving 35 kilograms to my State Kerala
in the present system of PDS. But Kerala Government is not giving 33, they are
giving only 20. Many States cutting across the country are not giving 35. 1 am
not blaming them because they have enhanced the number. The BPL, APL and
AAY is decided by the Planning Commission. So, on that basis it is only 6.52
crores of BPL families which is now 32 crores. Because of the unanimous
recommendation of the Standing Committee which was headed by our good friend,
Dr. Vilas Muttamwar and the Members representing the political parties both in Lok
Sabha and Rajya Sabha are Members of it. So, because of that we have enhanced
it to 75 percentage in the rural areas and 50 percentage in the urban areas, that
is, coverage is 82 crores of the people. From 32 crores it becomes 82 crores. We
have not rejected any major recommendation. We have expanded it. For example,
their suggestion was that in the case of AAY families, just like the other priorities,
we give only five kilograms. But after 1 discussed this matter with hon. Prime
Minister and Madam Gandhi, they suggested that AAY 1s the poorest among the
poor. There may be only one member in that family or two members. But as they
are getting now 35 kilograms at the rate of Rs.3 for rice and Rs.2 for wheat per
kilogram, that has to be protected. And, Sir, we have protected that. That is our
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commitment. So, we have done much more than what the Standing Committee has
suggested. Similarly, Sir, we have also decided to merge together the various
welfare schemes like the ICDS or Mid-day Meal Scheme to have nutritional
component and that becomes a statute. That nutritional component is decided by
kilocalories. T understand if the entire people of this country can be provided with
nutritional component, it is well and good. But this is our first step. Evervbody in
this country of 120 crores of the people if it can provide with nutritional food, it
is a good dream we have got but practically it is not possible. So, we decided
that the pregnant women, the lactating women, the newborn child, the child up to
the eighth standard should be provided as per kilocalories. This has become a
right. It is true that these schemes are already functioning but not in the way we
have formulated it. Some States have it, some States do not have it. So, we are
making it an all-India obligation. Sir, another thing 1s that in the same nutritional
component, there was a some kind of view that this is to help the biscuit barons,
readymade nutrients because many of my friends raised this issue, we changed it.
That was one of the amendment we made in the Lok Sabha that it ought to be
cooked food. It is just to protect our voung children from the big business houses
and multinational companies. A basic change we have done. But I am suggesting

that we have been trving to accommodate all the views.

Sir, another question that was raised was that whether our Public Distribution
System is ready enough to handle this situation. Sir, we have got the PDS. The
responsibility of the Central Government is to procure foodgrains, store it, transport
it and make it available to the State Governments at designated places. This is
what our responsibility is. Sir, when the new UPA-Il Government was formed, our
storage capacity in 2010, covered and CAP, was total 583.86 million tonnes, which,
within last five years, we have built up to 751 million tonnes. So, it is a
commendable achievemnent, Sir. We will build up another five million capacity before
the end of next year. Somebody asked the question whether ‘covered’ is only
scientific, whether CAP is not scientific. Sir, CAP is the scientific CAP not the
katcha which India has been using for a quite long, long time. When I visited
many of the wheat producing countries, I found that many of them are using the
CAP, but it should be scientific. There are some scientific norms fixed for that It is
not the katcha one. Sir, I would also add that we have got a huge damage. It is
true there was a damage. Though the FCI is handling and procuring till the arrival
of the foodgrains, there is no control by the FCI. During the season, when the
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foodgrains come, we are bound to procure and protect the MSP price. Last year,
our procurement was to the tune of 82 million tonnes whereas we needed only 60
or 62 million tonnes. This year, it has gone up to 73. So, Sir, huge procurement is
taking place, because we have to protect the interest of the farmers. So, whatever
said and done, I know the FCI is a white elephant. It has got its negative points.
But the FCI is the only organisation under the public sector — it is not with
private—which guarantees procurement of the foodgrains which come to mandis
and nobody else. And it is the only Organisation which protects MSP for the
farmers. Suppose they are left to the private traders, what would happen? We had
a bad experience last season, because we were procuring everything under the
MSPE, giving the bonus and giving the State taxes. What happened? As we had a
higher procurement, we found out that private traders did not come to the market.
So, we had to supply the huge stock we had through the OMSS, but a heavy
subsidy was there. So, this year, we took a conscious decision. The OMSS wheat
1s taken by the biscuit manufacturing companies. So, they will pay the MSP plus
the bonus and plus the State taxes. So, as a result, this season, because in the
last season we purchased about 39 millions of wheat in Punjab and Haryana, it has
come down to 24 and 25 They knew that they would not get subsidised wheat
from Government. So, this is the huge responsibility we are holding. So, Sir, we are

fulfilling all these responsibilities.

Sir, another question was raised whether we will protect the farmers. Sir, if
you look at the Bill, you will find that the Schedule III clearly gives an indication

that revitalisation of agriculture will be given foremost importance.

There will be agrarian reforms through measures for securing interests of small
and marginal farmers. There will be increase in investments in agriculture. Sir, there
are about six or seven measures like these which we have added in this Schedule

so that the farmers’ interests are being protected.

Sir, similarly, take the MSP price. The MSP price will not be frozen. The
MSP price is decided by the CACP The CACP’s recommendation is usually
accepted by the Cabinet. So, this Bill, Sir, 1s a new step. I am not claiming that it
1s hundred per cent perfect. We have got a long dream. [ appreciate the views of
my friends of the Left from Kerala. They had said, if it is a universal measure, well
and good. But can we have more than 62 million tonnes? Our procurement is 30

per cent of what we produce in the country. When we calculated in 2010-11, it



184  The National Feod [RATYA SABHA] Security Bill, 2013

was 339-340 million tonnes, and we found that we could scientifically procure 30
per cent, which would be enough for the requirement under the proposed Food
Security Bill. If you go beyond that, then there will be scarcity in the market. The
prices will go up. So, we have taken all these things into consideration and then
this Bill has been brought. I do not want to go into many more details. This Bill

has been discussed in the other House also.

So, with these words, 1 request the hon. Members to pass this Bill

unanimously.
MR CHAIRMAN: T shall ...

SHRI ARUN JAITLEY: Sir, the hon. Minister has made several statements. I
have just two specific questions to him. There are States which have a superior
food scheme. Will this Act prevail or those Schemes prevail? That is to say, after
the coming into force of this Bill when it becomes an Act, will those superior
schemes lapse and a Bill for which they have to pay more and get less prevail

over those non-statutory schemes? That is my first specific question.

My second question is, in Clause 3, you say, the coverage will extend up to
75 per cent of rural and 50 per cent of urban population. One of the concemns we
raised was that these percentages are the upper cap. Will you make a change in
your Bill so that they are the base and not the cap so that the numbers don’t

come down below that figure? ...(Interruptions)...

MR. CHAIRMAN: No, we are not re-opening the discussion. It will be

unending. Yes, Prof Thomas, please go ahead.

PROF. K. V. THOMAS: Sir, article 32 of the Bill protects all the existing
schemes that are there in the States. ...{Inferruptions)... Then, Sir, the question was
raised as to why we confined to 75 and 50. Tt was because it was decided by the
NSSO. When this question of 75 and 50 came as the priority, many States like
Uttar Pradesh and Bihar asked us, are you going to give the same to Kerala which
has a much better lifestyle? Are you going to give the same to Tamil Nadu? So,
we took a decision that that will be done on the basis of NSSO and when we get
all the figures, this would be considered. So, it is on that basis, we took the

second decision. ...(Inierruptions)...
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SHRI M. VENKATAH NAIDU: Mr. Chairman, Sir, I also have to seek one

clarification.

MR. CHAIRMAN: No, I am afraid, not. ...(Interruptions)... The discussion is
over. We shall now put the ... ...(Interruptions)...

SHRI M. VENKATAH NAIDU: What 15 this? When we initiate a debate, don’t

we have the right to ask clarifications? ...(Interruptions)...
MR. CHATIRMAN: Just one minute, please. ...(Tnterruptions)...

SHRI M. VENKAIAH NAIDU: Sir, what 1is this? I do not

understand... (Interruptions)...

MR. CHAIRMAN: Do we want to have a second round of debate? We have
debated it the whole day. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: No debate at all, Sir; simple clarifications.
... (Interruptions)...

MR. CHAIRMAN: Your amendments are already there. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, this is a very important issue.
...(Interruptions)...

MR. CHAIRMAN: There is no end to it. ...{Interruptions)... There will be no
end to it. ...(nterruptions)... Venkaiahji, there would be no end to it. There would
be 10, 15 or 20 other Members asking for clarifications. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, we are debating an issue which concerns a

large number of farmers of this country ...(Interruptions)...

MR. CHAIRMAN: We have debated the whole day. ...({Interruptions)... We
have also debated the Resolution moved by the hon. Leader of the Opposition.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, this 1s not the way to stifle the voice of

the Opposition; I am sorry to say ...(Interruptions)...

MR. CHAIRMAN: After a whole day’s debate, you can’t say that your voice
is being stifled. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, this has been happening in this House.

...(Interruptions)... The farmers’ issue which had been raised has not been
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responded to. ...(Interruptions)... That has been the practice in this House.

... (Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... That is not the practice.
...(Interruptions)...

SHRI M. VENKATAH NAIDU: Sir, that has been the practice in this House.
... (Interruptions)...

MR. CHAIRMAN: We have debated it. The reply has been given. Now, we

move on to the next stage. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, do we have to take whatever the Minister
says in his reply? ...({Interruptions)...

MR. CHAIRMAN: You have already moved vyour amendments.
...(Interruptions)... 1 shall now put the Resolution moved by Shri Arun Jaitley to

vote. ...(Interruptions)... The question is put. ...{Interruptions)...
DR. TN. SEEMA: Sir, he said that the State Government ...({Inferruptions)...

MR. CHAIRMAN: T am sorry, it can’t be done. ...(Interruptions)... The
question is put. ...(Interruptions)... Dr. Seema, please sit down. There is no

procedure for it. ...({Interruptions)...
DR. TN. SEEMA: Sir, T just wish to ...(Interruptions)...
MR. CHAIRMAN: No, [ am sorry. ...{Interruptions)...
DR. TN. SEEMA: Sir, let me say just one line. ...({Interruptions)...

MR. CHAIRMAN: No, I am sorry. ...(Interruptions)... Please, sit down. No, I

am sorry. It cannot be done. ...({Interruptions)...

SHRI P RAJEEVE (Kerala): Sir, the Minister has..(Interruptions)... Sir, as per

rules, when the Minister names a Member ... {Interruptions)...

MR. CHAIRMAN: No; no. ...{Interruptions)... You have debated the matter
the whole dayv. ...{Interruptions)...

SHRI P. RAJEEVE: Sir, the Minister has taken the name of the Member.
... (Interruptions)...
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MR. CHAIRMAN: No, no, Mr. Rajeeve. Please sit down. ...(Interruptions)...
This is not correct. ...(Interruptions)... This is not correct. Please, sit down.

... (Interruptions)...

SHRI P RAJEEVE: Sir, the Minister has taken the name of the Member. The
Chair must protect the right of the Member. ...{Interruptions)...

MR. CHAIRMAN: No; there 1s no room for it here. Please, sit down.

.(Interruptions)... T would request the hon. Members not to ...({Interruptions)...

SHRI B RAJEEVE: Sir, the Minister has taken the name of the Member.
Please ask the Minister...(Interruptions)...

MR. CHAIRMAN: Please sit down. ....(Inferruptions)..... I am sorry.

SHRI B RAJEEVE: Sir, the Minister has taken the name of the Member.
...(Interruptions)... The Minister has taken the name of the Member.
...(Interruptions)... As per the rule...(Interruptions)...

MR CHAIRMAN: No, no. You are not going to get up one by one and
disrupt. ...(Interruptions)... Mr. Yechury, 1 would request you to discipline your
Members. This is not correct. ...(Interruptions)... We have had a debate. Everybody
has spoken. ...({Interruptions)... The Resolution has already been moved. Now, we

have to proceed further. ...({Interruptions)...

SHRI SITARAM YECHURY: Sir, I understand.....Interruptions)... The problem
arose only because the Minister took the name of an hon. Member. So, that hon.

Member wanted to raise it. That was the only reason. ... ({Interruptions)...

MR. CHAIRMAN: That does not matter. ... (Interruptions)... No, no.

...(Interruptions)... Yechuryji, the Resolution has been moved. ...{Interruptions)...

Now, I shall put the Resolution moved by Shri Arun Jaitley to vote. The
question is:

“That this House disapproves the National Food Security Ordinance (No. 7 of
2013) promulgated by the President of India on 5th July, 2013.”

... {Interruptions)...

SOME HON. MEMBERS: “Ayes”. ...(Interruptions)...
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9.00 p.m.

DR. V. MAITREYAN: Sir, the Resolution has been put to vote. The “ayes”

have it. There were no “noes”. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please sit down. ...(Interruptions)... Those

against would please say “no”.
SOME HON. MEMBERS: No. ...{Interruptions)...

MR. CHAIRMAN: I think, the “noes” have it, the “noes” have it, the “noes”
have it. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sorry, Sir. This is not correct.
MR. CHAIRMAN: Do you want a division? ...{Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, the voting was not fair at all.
...(Interruptions)... They have said ‘ayes’ first and now you say ‘noes’. How can

that be? ...{Interruptions)...
MR. CHAIRMAN: What do you want? ... (Interruptions)...

DR. V. MAITREYAN: Can the same Members vote twice, Sir?
..(Interruptions)... Can the same Members say ‘aves’ as well as ‘no’?

... (Interruptions)...

MR. CHAIRMAN: Just one minute. ...{Interruptions)... One minute, please.
... (Interruptions)...

DR. V. MAITREYAN: Can the same Members say ‘yes’ as well as ‘no’?
...(Interruptions)...

MR. CHAIRMAN: Just one minute. ...{Interruptions)... Will you please
...(Interruptions)... There is only one way out of this: if there is a demand for

division, then we will have a division. ...(Interruptions)...
DR. V. MAITREYAN: Yes, Sir. We want it. ...(Interruptions)...

MR. CHAIRMAN: What is your problem? ...(Interruptions)... Can one person
speak, please? ...(Interruptions)... May others sit down, please? ...(Inferruptions)...

Please sit down. ... (Interruptions)...
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SHRI RAVI SHANKAR PRASAD: My objection is, kindly listen, when
you called for the voting, from here ‘we’ and from there ‘they’, both said, ‘Ayes’
...(Interruptions)... Then how can they say ‘Noes'? ...(Interruptions)... We have it
...(Interruptions)... We have it. ...(Interruptions)... When you repeated it, they said
‘Noes’. ...{Interruptions)... Sir, ‘Ayes’ are in the majority. ...(Interruptions)... Sir, the
whole world has seen it; it is going on live. When the ‘Ayes’ came, both sides
said ‘Aves’. ...(Interruptions)... Therefore, Sir, the ‘Ayes’ have to be taken into
consideration. ...(Interruptions)... The ‘Ayes’ have to be taken into consideration.
They cannot say ‘Noes’. ...(Interruptions)... It has gone live, the whole world has

seen it. ...(Interruptions)...
DR. V. MAITREYAN: Put it again for voting. ... (Interruptions)...

SHRI RAJEEV SHUKLA: Mr. Chairman, Sir, our people did not say “Yes’. But

if they are still insisting, we can ask for division. ...{Interruptions)...

SHRI M. VENKAIAH NATIDU: Sir, we request the Chairman that if they don’t

want to ...(Interruptions)...

MR. CHAIRMAN: He is asking for division. ...(ITnterruptions)... We will have
division. ...{Interruptions)... A request has been made for division.
..(Interruptions)... A request has been made for division. ...({Inferruptions)... Let the
lobbies be cleared.

SHRI M. VENKAIAH NAIDU: Let them accept their mistake.
... (Interruptions)... Let them accept their mistake. ...(Interruptions)...

MR. CHAIRMAN: They have asked for division, Venkaiahji.
... (Interruptions)... They have asked for division. What is your problem with it?
... (Interruptions)...

SHRI M. VENKAIAH NAIDU: That 1s secondary. First, let them accept their
mistake gracefully. ... (Interruptions)...

MR. CHAIRMAN: All right. ...{Interruptions)... Please sit down.
...(Interruptions)...

sft & @t wrft (fery - wamfo SR, W A ww w8 gE | (cem)..

ot wufa : 9G 18VI Please, sit down. Secretary-General will now explain the

voting procedure.
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SHRI P RAJEEVE: Sir, two resolutions are there.

DR V. MAITREYAN: Sir, we have moved resclutions. He has moved. I have
moved. Put all these together.

SHRI RAVI SHANKAR PRASAD: All the resolutions opposing the Ordinance
may be put together.

MR. CHAIRMAN: Please, sit down. The Resolution was moved on behalf of
various Members. Let us proceed now. I shall now put the Resclution moved by

Shri Arun Jaitley to vote. ... (Interruptions)...
DR V. MAITREYAN: Arun Jaitley and others.. (Interruptions).

MR. CHAIRMAN: The Resolution was moved by Shri Arun Jaitley, that’s all.
The name is there on the record, nothing more will be said. ...({Interruptions)...

Please, sit down. Don’t interrupt. The question is:

“That this House disapproves the National Food Security Ordinance (No. 7
of 2013) promulgated by the President of India on 5th July, 2013”

SECRETARY-GENERAL: T am starting the voting process. The voting time

starts now. ....(Interruptions).....

SHRI BALBIR PUNI: It is a big embarrassment. ....{Interruptions).... The entire
country is watching and the voting system is not... (Interruptions)... It is a big

embarrassment. The entire country is watching. ....(Interruptions).....
The House divided

MR. CHAIRMAN: Ayes 5 85

Noes : 119

Ayes - 85

Achuthan, Shn MP
Arunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad

Balaganga, Shri N.
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Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A, W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desai, Shri Anil

Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.
Irani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jois, Shri M. Rama
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai

Kore, Dr. Prabhakar
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Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.

Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Mangj
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar

Punj, Shri Balbir
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Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sai, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu

Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
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Thalur, Dr. CP
Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender
Yechury, Shri Sitaram
Noes-119
Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mam Shankar
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A K.
Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P
Bora, Shri Pankaj
Budania, Shri Narendra
Chavan, Smt. Vandana

Chiranjeevi, Dr. K.
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Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. MS.

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jamn, Shn Ishwarlal Shankarlal
Jinnah, Shri A A

Tugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanmozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman

Khan, Shri Mohd. Al



196 The National Feod [RATYA SABHA] Security Bill, 2013

Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mukut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, Shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajam

Rajan, Shri Ambeth



The National Food [2 September, 2013] Security Bill, 2013 197

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. KP

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bay, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shn Amar

Singh, Shri Arvind Kumar
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Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk

Tariq Anwar, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary, Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shno GK.

Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal

The motion was negatived.

Security Bill, 2013

MR. CHAIRMAN: I shall now put the motion moved by Prof K.V Thomas

to vote.
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The question is:

That the Bill to provide for food and nutritional security in human life cycle
approach, by ensuring access to adequate quantity of quality food at
affordable prices to people to live a life with dignity and for matter connected
therewith or incidental thereto, as passed by Lok Sabha, be taken into

consideration.
The motion was adopted.

MR. CHAIRMAN: We shall now take up clause-by-clause consideration of
the Bill. In Clause 2, there are 38 amendments. Amendments ( Nos.1-5) by Shri M
Venkaigh Naidu

Clause 2 - Definitions
SHRI M. VENKAIAH NAIDU : Sir, [ beg to move:

(1) That at page 2, line 9, after the word and figure “section 37, the words
“and the households covered under Public Distribution System” be

inserted.

(2) That at page 2, line 15, after the words “time to time”, the words “in

consultation with the State Governments”™ be inserted.

(3) That at page 2, for lines 16 and 17, the following be substituted,

namely:-

‘(6) “food security” means a situation when all people at all times, have
physical and economic access to sufficient, safe and nutritious food to

meet their dietary needs and food preferences for an active and healthy
life.”

(4) That at page 2, lines 18 and 19, be deleted

(5) That at page 2, line 41, after the word and figure “section 107, the
words “and the households covered under Public Distribution System”

be inserted
MR. CHAIRMAN: Amendments (Nos.26-31) by Shri Prakash Javadekar.
st I sidT wwE : WY, ©¥ dause UXY amendments & AT €1
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MR. CHAIRMAN: After all the amendments are moved, then we will take up

the amendments one by one.
SHRI PRAKASH JAVADEKAR : Sir, I beg to move:
(26) That at page 2, gffer line 6, the following be imserted, namely:-

‘(2a) “destitute person” means men, women or children who have no
resources, means and support required for food and nutrition enabling
their survival, to the extent that makes them vulnerable to live with or

die of starvation;

(2b) “disaster” shall have the same meaning as assigned to it in
clause (d) of section 2 of the Disaster Management Act, 2005, 53 of
2005.

(27) That at page 2, line 9, affer the word and figure “section 37, the words
“and the households covered under Public Distribution System” be

inserted.
(28) That at page 2, for lines 13 to 15, the following be substituted, namely:-

*(5) “foodgrains” means rice, wheat, coarse cereals, pulses, cooking oil,
iodized salt or any other combination thereof conforming to such quality
norms as may be determined, including on nutrition and safety, by order,

by the Central Government from time to time;’.

(29) That at page 2, for lines 16 and 17, the following be substituted,
namely:-

‘(6) “food security” means a situation when all people at all times,
have physical and economic access to sufficient, safe and nutritious
food to meet therr dietary needs and food preferences for an active and
healthy life in accordance with the four pillars of food security, i.e.,

availability, stability of supply, access and utilisation’.

(30) That at page 2, lines 18 and 19, be deleted
(31) That at page 2, line 41, afier the word and figure “section 107, the

words “and the households covered under Public Distribution System”

be inserted.
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MR

CHAIRMAN: Amendment (No. 45) by Shri Naresh Gujral.

SHRI NARESH GUIRAL : Sir, I beg to move:

(45)

MR.

That at page 2, lines 29 and 30, after the words “announced by the
Central Government, the words “based on the Swaminathan Committee
formula, that is, cost of production plus fifty per cent of cost of

production™ be inserted.

CHAIRMAN: Amendments (Nos.57 and 58) by Prof Ram Gopal Yadav

and Shri Naresh Agrawal

Ol YW MU AEd (S99 UG 0 9%, &9 move gl @¥ IE &I

MR

CHAIRMAN: Amendments (Nos.68-78) by Shri D. Raja.

SHRI D. RAJA : Sir, T beg to move:

(68)

€

(79)

7D

(72)

That at page 2, line 4, for the word “Targeted”, the word “Universal” be
substituted.

That at page 2, after line 6, the following be inserted, namely:-

‘(2a) “destitute person” means men, women or children who have no
resources, means and support required for food and nutrition enabling
their survival, to the extent that makes them vulnerable to live with or

die of starvation,

(2b) “disaster” shall have the same meaning as assigned to it
in clause (d) of section 2 of the Disaster Management Act, 53 of
2005;. 2005,

That at page 2, lines 7 and 8, for the words “priority households”, the
words “Public Distribution System” be substituted.

That at page 2, for lines 13 to 15, the following be substituted, namely:-

‘(5) “food commodities” means rice, wheat, coarse cereals, pulses, edible
oil, or any other combination thereof conforming to such quality norms
as may be determined, including on nutrition and safety, by order, by

the Central Government from time to time;.

That at page 2, for lines 16 and 17, the following be substituted,

namely:-
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(73)

74

(75

(76)

amn

78

‘(6) “food security” means a situation when all people at all times, have
physical and economic access to sufficient, safe and nutritious food to
meet their dietary needs and food preferences for an active and healthy
life in accordance with the four pillars of food security, ie., availability,

stability of supply, access and utilisation’.

That at page 2, for lines 18 and 19, the following be substituted,

namely:-

*(7) “homeless persons” means persons who do not have homes and
live as such on the roadside, pavements, or in such other places, or in
the open, including persons living in shelters for homeless or beggars or

such other homes;’.
That at page 2, after line 26, the following be inserted, namely:-

‘(8a) “malnutrition” means the condition that develops when the body,
over a prolonged period of time, does not receive or absorb adequate
and appropriate calories, proteins and other nutrients required for good

health, growth and maintenance of the human body and mind;’.
That at page 2, for hines 29 to 31, the following be substituted, namely:-

(10} “mimmum support price” means the assured fair and remunerative
price announced by the Central Government, which is fixed at least fifty
per cent more than the weighted average cost of production, at which
foodgrains are procured from farmers by the Central Government and the

State Governments and their agencies, for the central pool;’.
That at page 2, after line 31, the following be inserted, namely:-

“(10a) “National Commission” means the National Food Commission

constituted under the relevant section of this Act;’.
That at page 2, gfter line 42, the following be inserted, namely:-

‘(15a) “private contractor” means any entrepreneur, commercial enterprise
or company not owned or controlled or funded or aided by the

appropriate Government;’.

That at page 3, after line 5, the following be inserted, namely:-
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MR

*(20a) “starvation” means prolonged involuntary deprivation of food that

threatens survival of the person;

(20b) “starvation death” means death of a person caused chronic low

food intake deemed insufficient to sustain life;’.

CHAIRMAN: Amendments (Nos.119-123) by Shri M.P Achuthan.

SHRI M.P ACHUTHAN (Kerala): Sir, [ beg to move:

(119)

(120)

(121)

(122)

(123)

MR

That at page 2, line 4, for the word “Targeted” the word “Universal” be
substituted.

That at page 2, line 12, for the word “Targeted” the word “Universal”
be substituted.

That at page 2, for lines 13 to 15, the following be substituted, namely:-

*(5) “foodgrains” means rice, wheat, coarse cereals, pulses, cooking oil,
iodized salt or any other combination thereof conforming to such quality
norms as may be determined, mcluding nutrition and safety, by order, by

the Central Government from time to time’.

That at page 2, for lines 16 and 17, the following be substituted,

namely:-

‘(6) “food security” means a situation when all people at all times,
have physical and economic access to sufficient, safe and nutritious
food to meet their dietary needs and food preferences for an active and
healthy life in accordance with the four pillars of food security, i.e.,

availability, stability of supply, access and utilisation.’
That at page 2, for lines 29 to 31, the following be substituted, namely:-

‘(10) “minimum support price’ means assured fair and remunerative price
announced by the Central Government, which is fixed at least fifty per
cent more than the weighted average cost of production, at which
foodgrains are procured from farmers by the Central Government and the

State Government and their agencies, for the central pool”

CHAIRMAN: Amendments (Nos.153 and 154) by Shri Baishnab Parida.

SHRI BAISHNAB PARIDA (Odisha): Sir, T beg to move:
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(153) That at page 2. after line 42, the following be inserted, namely:-

‘(15a) “private contractor” means any entrepreneur, commercial enterprise
or company not owned or controlled or funded or aided by the

appropriate Government’.
(154) That at page 3, affer line 5, the following be inserted, namely:-

*(20a) “starvation” means prolonged involuntary deprivation of food that

threatens survival of the person.

(20b) “starvation death” means death of a person caused by chronic low

food intake deemed insufficient to sustain life’.

MR. CHAIRMAN: Amendments (Nos.164-167) by Shri P Rajeeve, Dr. TN
Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal

SHRI P RAJEEVE : Sir, I beg to move:
(164) That at page 2. affer line 6, the following be inserted, namely:-

*(3) “destitute persons” means men, women or children who have no
resources, means and support required for food and nutrition enabling

their survival;

(165) That at page 2, line 16, after the words “quantity of” the words “sugar,

cooking oil, pulses” be inserted

(166) That at page 2, for lines 29 to 31, the following be subsiituted,

namely:-

(10) “minimum support price” means a guaranteed fair and remunerative
price announced by the Central Government which will not be less than
the weighted average cost of production plus 50 per cent more, at
which foodgrains are procured from farmers by the Central and State

Governments and their agencies for the central pool”

(167) That at page 3, line 10, for the words “Targeted Public Distribution
System™ the words “Public Distribution System™ be substituted

MR. CHAIRMAN: Amendment (No. 197) by Shri NK. Singh.

SHRI N.K. SINGH (Bihar): Sir, I am not pressing it.
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MR. CHAIRMAN: Now, Amendment (No.212) by Shri Lalhming Liana; not

here. ...{Interruptions)...

ft W vieT wae - BRET W), Bd 9w siisicy € MU Sel afd A8
Topa... (...

MR CHAIRMAN: If they are in the list, I would call them. If they are not in

the list, T cannot call them. ...{nterruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I have requested vou earlier also. Many
hon. Members have given amendments. It will be better to take it up clause by

clause.
MR. CHAIRMAN: We are doing that.
SHRI RAVI SHANKAR PRASAD: That’s all I am saying. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, if vou agree, may [ suggest a procedural

matter?
MR CHAIRMAN: Yes.

SHRI SITARAM YECHURY: Sir, there are various amendments moved by
various hon. Members. On Clause 2, you have asked the Members whether they
are moving the amendments or not. Some have moved, some have not moved.
Now, may I suggest you to take a combined vote for all those that have been
moved and thereby, go clause by clause? Tt will save a lot of time.

...(Interruptions)...

MR. CHAIRMAN: Is there any agreement on that? ... {Inferruptions)... It can
be for all amendments under Clause 2 that have been moved.
... (Interruptions)...3f@ag, w§ & M fdar &1.(@@ue).. You don’t want to take

them up clause by clause.
SHRI P RAJEEVE: Sir, they are entirely different. ...(Interruptions)...

MR. CHAIRMAN: That is not how it is listed here. It is listed Clause-wise.
... (Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, while moving the amendment, I have a
right to explain what the amendment is.
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SHRI RAVI SHANKAR PRASAD: Sir, Clause 2 is a very long one. It is the
definition Clause. Sir, kindly appreciate that Section 2 is the definition clause. It
contains as many as 25 sub-clauses. You can’t have clause 2 straightaway. Many
hon. Members have given amendments to different sub-clauses. May I request you
to take up amendments on 2(1), 2(2) and 2(3) onwards, it will facilitate.
... (Interruptions)....

MR. CHAIRMAN: That is not our practice. We are taking up amendment by
amendment, Member by Member. 1 have called the first amendment by Shri
Venkaighji. We have now gone past it. Shri Prakash Javadekar. ....(Inferruptions).....
One minute. ....(Interruptions)..... Please listen to me. The amendments have been
circulated. Those are in the knowledge of the Members. All we have to do is
decide. That’s all.

SHRI M. VENKATAH NAIDU: When we are moving an amendment, we are
given an opportunity to explain.. ...(Interrupiions)...

MR. CHAIRMAN: What is the need of duplicating the exercise? It is i the
knowledge of Members.

SHRI M. VENKATAH NAIDU: “Trom time to time in consultation with State

Governments”, that’s the amendment.

MR. CHAIRMAN: Whatever the amendment is, the amendment is in the
knowledge of the Members of the House. All that is required now is to vote on it.

SHRI M. VENKAIAH NAIDU: That has been the practice. If you want to

dispense with the practice, T will leave it to the House.

MR. CHAIRMAN: I am not dispensing with it. It is logical. That is the

purpose of circulating the amendment. ....(Interruptions).....

ot TRer spmETer ¢ V9 ol gew dd ALl gl @) U dl @d doe adl
BT |._.(TH)....

st ¥ TEw wE - I 98d wEl g ...(Haum)..

MR. CHAIRMAN: Please sit down. The whole purpose of giving amendments
and circulating them to the Members of the House is that all the amendments
moved or proposed to be moved are in the knowledge of all the Members. So,
there is no need to duplicate that by explaining it, again and again. It is presumed

that everybody has read the amendments. ... {Inferruptions).....
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DR. V. MAITREYAN: We want divison. ....(Interruptions)....

MR. CHAIRMAN: Dr. Maitrevan, vou will not do this. ....(Interruptions).....
sft TR pETer - U, AWRdES T L. ().

it wvrufe - el L (e

oft TNEr AT : bl AWH B dEd 9 BSY Tel 9ol | (AGHF).. T8 Uh
T8 WURT ¥ I & |.(EaE)..

MR CHAIRMAN: All right.
ST AT § Suqed - Sir I said it W1 4l disy N wEl Sl (e

st . ddar Ay WY, A1 qEd @E SkeEl s gIY g@re uYomel
Y |..(CET)...

=t wyrafer - dRgy ddar S| When there is a doubt about the voice vote,
division is taken. ....(Interruptions)..... Okay, fine. ....({Interruptions).....

SHRI RAVI SHANKAR PRASAD: Division has to be granted even if one
Member asks for it.

MR CHAIRMAN: All right, you have it.
oft mfaer e - ww Mo 4 99 gA o il
=t wvmafer - Sh

SHRI SITARAM YECHURY: May T make a suggestion? On clause 2(1), all the
amendments that have been moved, you take it up separately On clause 2(2) if
any Member wants to move the amendment and press for the division, vou can

take it up. Like that you dispose them of one by one. ....(Interruptions).....
MR. CHAIRMAN: One minute.

ft e e OR, B9 1977 O umdt v & el 91S Fare @
UhUF sfisde 9 Afew aE B 21 BT Yes W FET A9 AW € 9 th @B
4 & Bat No H @ ard @l & 3 gudl w1 oSy 4R e ssic W
qifdr BaEy 3R G’ 100 W 9ifdr oRay Suer e 9l gl gl oflsw
dp g amiforem @ed & fF wa ww @fcw & @t @9 Al e s
FTSicd & [F AR TEFHT AT HIargy | (QIaeH)...
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oL Al BT o oW ot Sfaww s fefasm @ (cem)..

We can demand division. It is our right.

SHRI M. VENKAIAM NAIDU: It is the convention in the House. It is the
right of the Members. ... (Interruptions)...

o1 . #3FT ;g 3 edsHew uy fSfas dl | ().
MR. CHAIRMAN: I want silence in the House. Please, sit down.

SHRI M. VENKAIAH NAIDU: Sir, I have a point of order under rule 252(4).
W, a7 7 g8 & fo afg fodt & 9 % @ wer & @ Sfaem @w
QST |...(Sr)...

MR. CHAIRMAN: Right, I concede your point. That is not the issue.

SHRI RAVI SHANKAR PRASAD: I would again wrge, Sir, kindly appreciate
this. Clause 2 is an important clause. It is a definition clause. It has got 25
sub-clauses. As Mr. Sitaram Yechury rightly stated, if you go clause by clause,
many amendments will not be pressed. Therefore, T would again appreciate if you
go clause by clause, in many cases, amendments will not be pressed. We have
discussed it also. But, Sir, this being an important legislation, we have to also
insist upon certain issues which we have moved by way of amendments shared
by a lot of Members. Therefore, you can go by that. That’s all what we are

saying.
MR. CHAIRMAN: Just one minute please.

SHRI D. RAJA: Sir, I want to submit one small thing. My amendments are
starting from 67 to 117 I have moved these amendments. I may demand division

on one amendment. You can go like that I have made a practical suggestion.
MR. CHAIRMAN: This 1s precisely what we are doing

SHRI RAVI SHANKAR PRASAD: I am only saying take clause 2, sub-clause

(1Y, clause 2, sub-clause (2); clause 2, sub-clause (3)... {Interruptions)...

SHRI BHUBANESWAR KALITA: It is always clause by clause, no

sub-clause... (Interruptions)...

MR CHAIRMAN: One minute, we are going on clause 2. There are a number

of amendments moved by different Members. The first ones, as listed here, are
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Amendments (Nos.1-5) by Shri M. Venkaiah Naidu. Now, if he wishes for a

division, it is his right. Now, do vou wish division?
SHRT M. VENKATAH NAIDU: I said, ‘division’. ...{Interruptions)...

MR. CHAIRMAN: All right. What is the difficulty? You were not satisfied
with the voice vote. You have asked for a division. Let the division take place.
That’s all.

off R d TEAT Y USW) 0 WY, 39 Ud MY Us Y Sl s
Ford & 3EY e fee) SR dww o1 M g @ Sw w ff 99 e ARl
...{eTaE)...

SHRI SITARAM YECHURY: Sir, I have a suggestion. ....{Interruptions)....

Please dont open the lobbies till the entire voting is over. ....{Interruptions)....

MR. CHAIRMAN: Division. Let the lobbies be cleared. ....(Interruptions).....
Please. ....(Interruptions)..... Sit down. We are on Venkaiah ji’s amendments.
....{Interruptions)..... The Secretary-General has already explained the voting
procedure. It does not have to be explained again. I shall now put Amendments
(Nos. 1 to 5) moved by Shri M. Venkaiah Naidu to vote. Division.
... (Interruptions)....

SHRI DEREK O’BRIEN: Sir, there may be some amendments here, which we
agree to vote for and some which we do not wish to vote for. ... {Interruptions)....
But, in this way, vou are making it mandatory for us to vote for all the

amendments.

MR. CHAIRMAN: This is the practice that the House has followed, and, I

am following it.

sft ¥r7 Rramw urmarT - wardfa Sft, a8 #1E FiiceEd sEisAe A8
€ |...(caaur)...

MR. CHAIRMAN: No, please. ....(Interruptions).... Division.
The House Divided.

MR. CHAIRMAN: Hon. Members, there is a request, for pressing reasons,

that we take an adjournment for ten minutes. Thank you.

The House then adjourned at forty six minutes past nine of the clock.
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The House reassembled at fifty-six minutes past nine of the clock, MR.
CHAIRMAN in the Chair

MR. CHAIRMAN: Subject to correction:
Ayes : 85
Noes : 119

Ayes - 85

Achuthan, Shn MP

Arunan, Shri K. R.

Baidya, Smt. Jharna Das

Baishya, Shri Birendra Prasad

Balaganga, Shri N.

Balagopal, Shri KN

Bandyopadhyay, Shri D.

Behera, Shri Shashi Bhusan

Bernard, Shri A, W. Rabi

Bose, Shri Srinjoy

Chakraborty, Shri Shyamal

Chatterjee, Shri Prasanta

Dave, Shri Anil Madhav

Desai, Shri Anil

Gehlot, Shri Thaawar Chand

Ghosh, Shri1 Kunal Kumar

Goud T., Shri Devender

Goyal, Shri Piyush

Guyral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
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Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shnn M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

(O Brien, Shri Derek
Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai

Parida, Shri Baishnab
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Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shn P

Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sai, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep

Singh, Shri Jai Prakash Narayan
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Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shrni Bhupender
Yechury, Shri Sitaram
Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Munquad

Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansarl, Shri Salim

Antony, Shri A K

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. SP Singh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal

Bhattacharya, Shri P
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Bora, Shri Pankaj

Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. MS.

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jain, Shr Ishwarlal Shankarlal
Jinnah, Shri A A

Jugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanmozhi, Smt.

Kannan, Shn P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang

Khabri, Shri Brijlal



The National Food [2 September, 2013] Security Bill, 2013 215

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PI.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mukut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, Shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani
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Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. KP

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bay, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv. Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shn Amar

Singh, Shri Arvind Kumar

Singh, Shri Bashistha Narain
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Singh, Shri Birender
Singh, Shri Ishwar

Singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk
Tariq Anwar, Shri
Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shri GK.

Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof Ram Gopal
Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal

The motion was negatived.
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MR. CHAIRMAN: T shall now put the Amendments (Nos. 26 to 31) moved

by Shri Prakash Javadekar to vote.

The questions were put and the motions were negatived.

MR. CHAIRMAN: I shall now put the Amendment (No. 45) moved by Shri

Naresh Gujral to vote.



218 The National Food [RATYA SABHA] Security Bill, 2013

10.00 p.m.
The question was put and the motion was negatived.

MR. CHAIRMAN: I shall now put the Amendments (Nos. 68 to 78) moved
by Shri D. Raja to vote.

SHRI D. RAJA: On one amendment (No. 68) I want division. That is on the

Universal Public Distribution System, [ want division.

MR. CHAIRMAN: T shall now put the Amendment (No.68) moved by Shri D.
Raja to vote.

The House divided

MR. CHATRMAN:
Aves : 85

Noes ; 119
Ayes - 85
Achuthan, Shri MP
Arjunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri K.N
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav

Desai, Shri Anil
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Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan

Nadda, Shri Jagat Prakash
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Naidy, Shri M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Mangj
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilanmia, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai

Sai, Shri Nand Kumar



The National Food [2 September, 2013] Security Bill, 2013 221

Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri
Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender
Yechury, Shri Sitaram
Noes-119

Adeeb, Shri Mchammed
Agrawal, Shri Naresh
Aiyar, Shri Mami Shankar
Ali, Shri Munquad

Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim

Antony, Shri A K

Ashk Al Tak, Shri
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Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. MS.

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jam, Shn Ishwarlal Shankarlal
Jinnah, Shri A A

Jugul Kishore, Shri

Kalita, Shri Bhubaneswar
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Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriva, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mukut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, shri
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Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas

Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani

Rajan, Shri Ambeth

Rajaram, Shni

Ram Prakash, Dr.
Ramalingam, Dr. K P

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bap Smt T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sadho, Dr. Vijaylaxmi

Saham, Dr. Anil Kumar

Sahu, Shri Dhiray Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu



The National Food [2 September, 2013] Security Bill, 2013 225

Selvaganapathi, Shri T.M.
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shn Birender
Singh, Shri Ishwar

Singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk
Tariq Anwar, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary, Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shn GK.

Vora, Shri Motilal
Waghmare, Dr. Janardhan

Yadav, Prof Ram Gopal
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Yadav, Shri Darshan Singh
Yadav, Shri Ram Kripal

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 69 to 78) moved by
Shri D. Raja to vote.

The questions were put and the motions were negatived.

MR. CHAIRMAN: I shall now put the Amendments (Nos.119 to 123) moved
by Shri M.P. Achuthan to vote.

The questions were put and the motions were negatived.

MR. CHAIRMAN: T shall now put Amendment (Nos. 153 & 154) moved by
Shri Baishnab Parida to vote.

The questions were put and the motions were negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 164-167) by Shri P
Rajeeve, Dr. TN. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal to vote.

SHRI PRASANTA CHATTERIEE (West Bengal): Sir, I want a division.
MR CHAIRMAN: On which one?

SHRI PRASANTA CHATTERJEE: On amendment No. 165.

MR. CHAIRMAN: Which clause?

SHRI SITARAM YECHURY: Sir, Amendments (Nos. 165, 167, 168 and 169) are
relating to Clause 2. I would suggest that all these four amendments can be taken
together. One consists of an amendment to include other than foodgrains, sugar,

cooking oil, etc.

MR. CHAIRMAN: Those amendments are already circulated. You don’t need

to read them again.

SHRI SITARAM YECHURY: I am making a proposal that would be easier for
you and the whole House. Please understand. [ am asking to take all these four
amendments together for voting, instead of taking them separately. Listen to me,

sometimes, at least, Sir. ...{Interruptions)...
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MR. CHAIRMAN: Mr. Yechury, please keep quiet. No cross talking please.
SHRI SITARAM YECHURY: Sorry, Sir.

MR. CHAIRMAN: I shall now put amendment (No. 164) moved by Shri P
Rajeeve.

The question was put and the motion was negatived.

MR. CHAIRMAN: I shall now put amendment (No. 165) moved by Shri

Prasanta Chatterjee to vote.
The House divided
MR. CHAIRMAN: Ayes — 85
Noes — 119
Ayes - 85
Achuthan, Shn MP.
Arunan, Shri K. R.
Baidya, Smt. Jharma Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A, W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desal, Shri Amil

Gehlot, Shri Thaawar Chand
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Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash

Naiduy, Shri M. Venkaiah
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The motion was negatived.

MR CHAIRMAN: I shall now put the amendments (Nos. 166 to 168) moved
by Shri P Rajeeve to vote.

The questions were put and the motions were negatived.
Clause 2 was added to the Bill

MR. CHAIRMAN: In Clause 3, there are 38 amendments. Amendments (Nos.
6-8) by Shri Venkaiah Naidu Are you moving the amendments?

Clause 3 —Right to receive foodgrains at subsidized prices by persons

belonging to eligible households under targeted public distribution system

SHRI M. VENKAIAH NAIDU: Yes, Sir. I am moving the amendments to only
Clause 3(1). T move:

(©®) That at page 3, for lines 19 to 22, the following be substituted, namely:-

“3.(1) Every person belonging to priority households and households
covered under Public Distribution System and Antyodaya Anna Yojana
shall be entitled to receive seven kilograms of foodgrains per month per
child, nine kilograms of foodgrains per month per adult, one and half
kilograms of pulses, eight hundred grams of cooking oil and two
hundred grams of iodized salt per person per month at subsidized prices

specified in Schedule 1.7

(7) That at page 3, lines 29 and 30, for the words “at prices as may be
determined by the Central Government”, the words “at the prevailing
prices at which the State charges from the eligible households” be
substituted.

Sir, I want division. We want to improve the Bill The Government is not

willing accept that. What can we do? I seek division.
DR. V MAITREYAN: Sir, there are similar amendments.

SHRI M. VENKAIAH NAIDU: Sir, if there are other amendments similar to
this, they can be taken up together... Interruptions)...

DR. V. MAITREYAN: Sir, on the same Clause, there are amendments by cther

hon. Members.
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MR. CHAIRMAN: We cannot reopen that exercise... (nterruptions)... We are

following the procedure that has been followed in the House...{Interruptions)...

DR V. MAITREYAN: Sir, on Clause 3(1), I have my amendments. Are you

going to vote it twice?.. (Interrupiions)...

SHRI M. VENKAIAH NAIDU: T am asking you to dispose them all
together... (Tnterruptions)...

MR. CHAIRMAN: Venkaiahji, I cannot do it at this stage.
...(Interruptions)...There is a set procedure...(Interruptions)...I shall, now put the
amendments (Nos. 6-8) moved by Shri Venkaiah Naidu to vote.

SHRI SITARAM YECHURY: Sir, there are some amendments by Dr. Maitreyan,
Shri Javadekar, D. Raja are same. So, instead of taking them up individually, why
cannot we take them up for voting in one go?..(Interruptions)... 1 am asking the
Chair.

MR. CHAIRMAN: Why is this confusion being created? There is a set

practice of this House; we are following it.
SOME HON. MEMBERS: Ckay, Sir.

MR. CHAIRMAN: I shall, now, put the Amendments (Nos. 6 and 7) moved
by Shri M. Venkaiah Naidu to vote.

The House Divided

MR CHAIRMAN: Ayes 85

Noes 119
Ayes - 85
Achuthan, Shn MP.
Arunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.

Balagopal, Shri KN
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The motion was negatived.

MR. CHAIRMAN: Now, we will now take up Amendments (Nos. 32 and 33)
by Shri Prakash Javadekar. Are you pressing?

SHRI PRAKASH JAVADEKAR : Sir, I beg to move:

32

33

That at page 3, for lines 19 to 26, the following be substituted, namely:-

“3.(1) Every person belonging to priority households and households
covered under Public Distribution System and Antyodaya Anna Yojana
shall be entitled to receive seven kilograms of foodgrains per month per
child, nine kilograms of foodgrains per month per adult, one and half
kilograms of pulses, eight hundred grams of cooking oil and two
hundred grams of iodized salt per person per month at subsidized prices

specified in Schedule 1.7

That at page 3, for lines 35 and 36, the following be substituted,

namely:-

“sub-section (1) at subsidized prices shall extend to every citizen of
India barring income tax payers and land owners having ten acres of

irrigated land”.

Sir, Amendment No. 32 is okay. [ am pressing for division on Amendment No.

33 because we are saying that the income tax payers and land-

owners... (Interruptions)...] am pressing for division only on Amendment No. 33.
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MR CHAIRMAN: 1 shall, now, put Amendment (No. 32) moved by Shri

Javadekar to vote.

The question was put and the motion was negatived.

MR. CHAIRMAN: I shall, now, put the Amendment (No. 33) moved by Shri

Prakash Javadekar to vote.

The House Divided

MR. CHATRMAN: Ayes
Noes

Ayes - 85

Achuthan, Shn MP.

Arjunan, Shri K. R.

Baidya, Smt. Jharna Das

85

119

Baishya, Shri Birendra Prasad

Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
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The motion was negatived.

MR. CHAIRMAN: There are three Amendments (Nos. 47, 48 and 49) by Dr. V.

Maitreyan. Are you moving these amendments?
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DR. V MAITREYAN : Yes, Sir. I move:-

47. That at page 3, lines 29 and 30, for the words “prices may be determined
by the Central Government” the words “the existing prices for which the

foodgrains are now being supplied” be substituted.

48. That at page 3, line 35, for the words “up to seventy-five per cent of
the”, the words “to the entire” be substituted.

49. That at page 3, line 36, for the words “up to fifty per cent of the”, the

words “to the entire” be substituted
Sir, T press for division only on Amendment No. 47.

MR. CHAIRMAN: All right Dr. Maitreyan seeks division on Amendment No.
47,

I shall now put Amendment No. 47 moved by Dr. V. Maitreyan to vote.
The House divided
MR. CHAIRMAN: Ayes 85
Noes 119
Ayes - 85
Achuthan, Shri MP.
Arjunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A, W. Rabi
Bose, Shri Srinjoy

Chakraborty, Shri Shyamal
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Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desai, Shri Anil

Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Guyral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manjunatha, Shri Aayanur

Mathur, Shri Om Prakash



The National Food [2 September, 2013] Security Bill, 2013 255

Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidy, Shri M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shn P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar



256 The National Food [RATYA SABHA] Security Bill, 2013

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai
Sal, Shri Nand Kumar

Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP

Singh, Dr. Kanwar Deep

Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu

Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thalur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender

Yechury, Shri Sitaram

Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Munquad
Anand Sharma, Shri

Ansari, Shri Ali Anwar
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Ansari, Shri Salim
Antony, Shri A K.

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P
Bora, Shri Pankaj
Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain
Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M8,

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
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Jinnah, Shri A A

Tugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof. PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malthabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mulkut Mithi, Shri

Mungekar, Dr. Bhalchandra
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Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajam

Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. KP

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bap Smt T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvar Govardhan
Sadho, Dr. Vijaylaxmi

Saham, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad

Saini, Shri Rajpal Singh
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Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shn Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shr Birender

Singh, Shri Ishwar

singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk

Tariq Anwar, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shri GK.



The National Food [2 September, 2013] Security Bill, 2013 261

Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof Ram Gopal
Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal
The mation was negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 48 and 49) moved by
Dr. Maitreyan to vote.

The questions were put and the motions were negatived.

MR. CHAIRMAN: There are four Amendments (Nos. 59 to 62) by Prof Ram
Gopal Yadav and Shri Naresh Agrawal Are you moving them?

PROF. RAM GOPAL YADAV: No, Sir.

SHRI NARESH AGRAWAL: We are not moving them.

MR. CHAIRMAN: There are two amendments (No. 79 and 80) by Shri D.
Raja.

SHRI D. RAJA : Sir, I move:-

79. That at page 3, for lines 19 to 22, the following be substituted, namely:-

“3.(1) Every person who is a resident shall be entitled to receive ten
kilograms of foodgrains per month per person, cne and half kilograms of
pulses per month per person and eight hundred grams of cooking oil per
month person at subsidized prices specified in Schedule I from the State
Government under the Public Distribution System, ensuring universal

coverage and thereby making it umiversal.”

80. That at page 3, lines 35 and 36, for the words “up to seventy-five per
cent. of the rural population and up to fifty per cent. of the urban

population”, the words “to every resident of India” be substituted.
The questions were put and the motions were negatived.

MR. CHAIRMAN: There are three Amendments (Nos. 124 to 127) by Shri M.
P. Achuthan. Are you moving?
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SHRI MP ACHUTHAN : Yes, Sir. I move:-

124,

125.

126.

127.

That at page 3, for lines 19 to 22, the following be substituted,

namely:-

‘3. (1) “Every family shall be entitled to receive 35 kilograms of
foodgrains to a family per month; 1.5 kilograms of pulses per month per
person and 800 grams of cooking o1l per month per person at
subsidized prices specified in Schedule 1 from the State Government

under the Universal Public Distribution System.”

That at page 3, lines 35 and 36, for the words “up to seventy-five per
cent of the rural population and up to fifty per cent of the urban

population” the words “to every resident of India” be substituted

That at page 3, line 40, the words “Subject to such schemes as may be
framed by the Central Government,” be deleted.

That at page 3, line 45, for the words “maternity benefit” the words

“Universal and unconditional maternity benefit” be substituted.

The questions were put and the motions were negatived.

MR. CHAIRMAN: There is one amendment (No. 155) by Shri Baishnab
Parida. Are you moving it?

SHRI BAISHNAB PARIDA : Yes, Sir. I move:-

155.

That at page 3, for lines 19 to 22, the following be substituted namely:-

*“ 3.(1) Every person who is a resident shall be entitled to receive ten
kilograms of foodgrains per person per month per adult, one and a half
kilograms of pulses per month per person and eight hundred grams of
cooking oil per person at subsidized prices specified in Scheduled I
from the State Government under the Public Distribution System”.

Sir, T want division. It is a very serious issue.

MR. CHAIRMAN: I shall now put the Amendment (No. 155) moved by Shri
Baishnab Parida to vote.
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Ayes

The House divided
MR. CHAIRMAN: Ayes 85
Noes 119
- 85
Achuthan, Shri MP
Arunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desai, Shri Anil
Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush
Guyral, Shri Naresh
Gupta, Shri Vivek
Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.
Trani, Smt. Smriti Zubin

Jaitley, Shri Arun
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Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.

Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shr1 M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh

Patil, Shri Basawaraj
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Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shn P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sai, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh

Sood, Smt. Bimla Kashyap
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Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender

Yechury, Shri Sitaram

Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mam Shankar
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A K.

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P
Bora, Shri Pankaj
Budania, Shri Narendra

Chavan, Smt. Vandana
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Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. M3,

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jinnah, Shri A A

Tugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al

Khuntia, Shri Rama Chandra
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Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mulkut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas
Patel, Shr1 Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajam

Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
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Ramalingam, Dr. KP

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bai, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sadho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shn Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri N. K.
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Singh, Shri Ramchandra Prasad
Singh, Shri Veer
Soni, Smt. Ambika
Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk
Tariq Anwar, Shri
Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok
Tiwary Shri Shivanand
Tripathi, Shri D.P
Tyagi, Shri K.C.
Vasan, Shri GK.
Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof Ram Gopal
Yadav, Shri Darshan Singh
Yadav, Shri Ram Kripal
The motion was negatived

MR. CHAIRMAN: There are two Amendments (Nos. 168 & 169) by Shri P
Rajeeve, Dr. TN. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal. Are you

moving?
SHRI B RAJEEVE : Sir, I move:
168. That at page 3, for lines 19 to 22, the following be substituted namely:-

3(1) Every person subject to sub-section (2) shall be entitled to seven
kilograms of foodgrains, per person, per month or thirty five kilograms
per household, whichever is higher and adequate quantity of sugar,

pulses and cooking oil shall be supplied at controlled prices™.
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169. That at page 3, for lines 35 and 36, for the words “upto seventy-five

per cent of the rural population and upto fifty per cent of the urban
population’ the words ‘the entire population of India with the exception

of income tax payees”.

The guestions were put and the motions were negatived.

MR. CHAIRMAN: There are three Amendments (Nos. 202-204) by Shri
Rabinarayan Mohapatra. Are you moving?

SHRI RABINARAYAN MOHAPATRA (Odisha): Sir, I move:

202, That at page 3, line 20, for the words “five kilograms of foodgrains per

203,

person per month” the words “Seven kilograms of foodgrains per person
per month or thirty five kilograms per household per month, whichever
1s higher and adequate quantities of pulses and cooking o0i1l” be

substituted,
That at page 3, after line 33 the following be inserted namely:-

(1A) All destitute persons shall be entitled at least two meals every day,
free of charge, in accordance with such scheme including cost

sharing as may be prescribed by the Central Government.

(1B) All homeless persons shall be entitled to affordable meals at
community kitchens, in accordance with such scheme including

cost sharing as may be prescribed by the Central Government.

(1CyFor households which consist of senior citizens as defined under
the Maintenance of Parents and Senior Citizens Act 2007, the
minimum entitlement shall be twenty five kilograms of foodgrain per
household.

(1D) For individuals in any hostel or other institutions providing
residential facilities to students belonging to Schedule Caste and
Scheduled Tribes the entitlement shall not be less than twenty

kilograms of foodgrains per person.

(IE) The State Government shall, if it is of the opinion that an
emergency or disaster situation exists, provide to affected

households, two meals, free of charge, for a period up to three
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months from the date of disaster in accordance with such scheme
including cost sharing as may be prescribed by the Central

(Government.

204 That at page 3, lines 35 and 36 for the words “up to seventy-five of the
rural population and up to fifty percent of the urban population™ the

words “to all priority households” be substituted.
The questions were put and the motions were negatived.

MR. CHAIRMAN: There are three Amendments (Nos. 221-223) by Shri Piyush
Goyal. Are you moving?

SHRI PFIYUSH GOYAL : Sir, I move:

221. That at page 3, line 20, for the words “5 kilogram” the words “11
kilograms™ be substituted

222, That at page 3, after line 21, the following be #serted, namely:-

“2 kilograms of lTodine Salt per household per month, 1.3 kilograms
sugar per household per month, 2 kilograms gram per person per month

and 2 kilograms dal per household per month”

223. That at page 3, line 25, for the words “thirty-five kilograms” the words
“fifty-five kilograms” be substituted

The questions were put and the motions were negatived.

MR. CHAIRMAN: There is one Amendment (No. 232) by Shri Ravi Shankar

Prasad. Mr. Prasad, are you pressing your amendment?
SHRI RAVI SHANKAR PRASAD: Sir, I am not pressmg my amendment.
Clause 3 was added to the Bill
Clause 4 - Nufritional support to pregnant women and lactating mothers

MR. CHAIRMAN: In Clause 4, there are eight amendments. Amendments
{(Nos. 9 & 10) by Shri Venkaiah Naidu. Mr. Naidu, are you pressing your

amendments?

SHRI M. VENKAIAH NAIDU: Sir, T am not pressing my amendments.
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MR. CHAIRMAN: There are three Amendments (Nos. 81-83) by Shri D. Raja.

Mr. Raja, are you pressing your amendments?
SHRI D. RAJA: No, Sir.

MR. CHAIRMAN: There are two Amendments (Nos. 170 & 171) by Shri P
Rajeeve, Dr. T.N. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal. Mr.

Rajeeve, are you moving vour amendments?
SHRI P RAJEEVE : Sir, I move:

170. That at page 3, line 40, the words “Subject to such schemes as may be
framed by the Central Government”, be deleted

171. That at page 3, line 45, after the words “Six-thousand” the words

“provided by Central Government” be inserted
The questions were put and the motions were negatived.
Clause 4 was added to the Bill
Clause 5 — Nutritional support to children

MR. CHAIRMAN: In Clause 5, there are nine amendments. Amendment (No.
34) is by Shri Prakash Javadekar. Mr. Javadekar, are you pressing your amendment?

SHRI PRAKASH JAVADEKAR: Sir, I am not pressing my amendment.

MR. CHAIRMAN: Amendment (Nos. 84-85) by Shri D. Raja. Mr. Raja, are

you pressing your amendments?
SHRI D. RAJA: Sir, I am not pressing my amendments.

MR. CHAIRMAN: Amendment (No. 128) by Shri M.P. Achuthan. Mr.

Achuthan, are you pressing your amendment?
SHRI MP ACHUTHAN: Sir, I am not pressing my amendment.

MR. CHAIRMAN: Amendment (No.156) is by Shri Parida. Mr. Parida, are you

pressing your amendment?
SHRI BAISHNAB PARIDA: T am not pressing.

MR. CHAIRMAN: Amendments (Nos. 172 to 174) by Shri P Rajeeve, Dr. TN.
Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal. Are you moving your

amendments?



274 The National Food [RATYA SABHA] Security Bill, 2013

SHRI PRASANTA CHATTERJEE : Sir, I move:
172. That at page 4, line 6, the word “exclusive” be deleted

173. That at page 4, line 7, affer the word “promoted”, the words “and the
Government shall ensure créche and other facilities for working mothers

to make this possible” be inserted

174. That at page 4, line 14, gfier the words “water and sanitation”™, the words

“for which the Central Government shall provide assistance” be inserted.
The questions were put and the motions were negatived.
Clause 5 was added to the Bill

MR. CHAIRMAN: In Clause 6, there are two amendments. Amendment
(No.35) is by Shri Prakash Javadekar. Are vou moving your amendment?

SHRI PRAKASH JAVADEKAR: T am not moving my amendment.

MR. CHAIRMAN: Amendment (No.129) is by Shri Achuthan. Are you moving
your amendment?

SHRI MP. ACHUTHAN: Sir, I am nct moving my amendment.
Clause 6 was added to the Bill

MR. CHAIRMAN: There is one amendment for insertion of new Clause 6A.
The Amendment (No.86) is by Shri D. Raja. Are you moving?

SHRI D. RAJA: T am not moving,
Clause 7 - Implementation of schemes for realization of entitlements

MR. CHAIRMAN: There are two amendments (Nos. 175 & 176) by Shri P
Rajeeve, Dr. TN. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal. Are you

moving?
SHRI PRASANTA CHATTERJEE : Sir, I move:
175 That at page 4, line 21, the number “4” be deleted

176. That at page 4, lines 21 and 22, affer the words “cost sharing between

the Central Government and the State Governments™ the words “in

consultation and agreement with State Governments” be inserted
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The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendment (No.199) by Shri N.K. Singh. He is not

present.
Clause 7 was added to the Bill

MR. CHAIRMAN: There is one amendment for insertion of new clause 7A,
{(No.177) by Shri Rajeeve, Dr. Seema, Shri Chatterjee and Shri Balagopal Are you

moving?
SHRI P RAJEEVE: I am not moving,
Clause 8 - Right to receive food security allowance in certain cases

MR. CHAIRMAN: In Clause 8, there are 13 amendments. Amendment (No.
11) by Shri Venkaiah Naidu. Are vou moving your Amendment?

SHRI M. VENKAIAH NAIDU: 1T am not moving.

MR. CHAIRMAN: Amendments (Nos.36 & 37) by Shri Javavedkar. Are you

moving your amendments?
SHRI PRAKASH JAVADEKAR: Sir, I am not moving,

MR. CHAIRMAN: Amendments (Nos. 87 & 88) by Shri D. Raja. Are you

moving your amendments?
SHRI D. RATJA: Sir, T am not moving.

MR. CHAIRMAN: Amendment (No.130) by Shri Achuthan. Are you moving

your amendment?
SHRI MP. ACHUTHAN: Sir, I am not moving.

MR. CHAIRMAN: There is one amendment no. 162 by Shri M. Rama Jois.
He 1s not present. Then, Amendment Nos. 200 and 201 by Shri N.K. Singh; not
present. Amendment No. 216 by Shri Lalhming Liana; not present. Amendment No.
224 by Shri Piyush Goyal.

SHRI PFIYUSH GOYAL : Sir, I move:
224 That at page 4, Clause 8 be deleted

Sir, T want division.
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The House divided.

MR CHAIRMAN: Ayes 85
Noes 119

Ayes - 85

Achuthan, Shri MP

Arjunan, Shri K. R.

Baidya, Smt. Jharna Das

Baishya, Shri Birendra Prasad

Balaganga, Shri N.

Balagopal, Shn KN

Bandyopadhyay, Shri D.

Behera, Shri Shashi Bhusan

Bernard, Shri A W. Rahi

Bose, Shri Srinjoy

Chakraborty, Shri Shyamal

Chatterjee, Shri Prasanta

Dave, Shri Anil Madhav

Desal, Shri Amil

Gehlot, Shri Thaawar Chand

Ghosh, Shri Kunal Kumar

Goud T., Shri Devender

Goyal, Shri Piyush

Guyral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul

Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
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Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri C. P

(O Brien, Shri Derek
Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh

Parmar, Shri Bharatsinh Prabhatsinh



278

The National Food [RATYA SABHA]

Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shn P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sai, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
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Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender

Yechury, Shri Sitaram

Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mani Shankar
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A K.

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. S.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P
Bora, Shri Pankaj

Budania, Shri Narendra
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Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. M3,

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jinnah, Shri A A

Jugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman

Khan, Shri Mohd. Al
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Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PI.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malithabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mulkut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, Shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajam

Rajan, Shri Ambeth

Rajaram, Shri
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Ram Prakash, Dr.
Ramalingam, Dr. KP

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bay, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvar Govardhan
Sacdho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shn Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar
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singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Syiem, Smt. Wansuk

Tariq Anwar, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shri GK.

Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal
The motion was negatived.

MR. CHAIRMAN: Amendment (Nos. 233 and 234) by Shri Ravi Shankar
Prasad.

SHRI RAVI SHANKAR PRASAD: T am not pressing, Sir.
Clause 8 was added to the Bill

MR. CHAIRMAN: I shall now take up clause 9. There are 10 amendments.
Amendment (Nos. 12 and 13) by Shri M. Venkaiah Naidu
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SHRI M. VENKAIAH NATIDU: Sir, I am not pressing.
MR CHAIRMAN: Then, Amendment (INo. 38) by Shri Prakash Javadekar.
SHRI PRAKASH JAVADEKAR: Sir, I am not pressing.

MR CHAIRMAN: Amendment (No. 63) by Prof Ram Gopal Yadav and Shri
Naresh Agrawal.

PROF. RAM GOPAL YADAV: Sir, I am not pressing.

MR. CHAIRMAN: Then, Amendment (Nos. 89 and 90) by Shri D. Raja.
SHRI D. RAJA: Sir, I am not moving.

MR. CHAIRMAN: Amendment (No. 131) by Shri MP. Achuthan.

SHRI MP. ACHUTHAN: Sir, I am not moving.

MR. CHAIRMAN: Then, Amendment (No. 178) by Shri P Rajeeve, Dr. T.N.
Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal.

SHRI P RAJEEVE: Sir, I am not pressing.

MR. CHAIRMAN: There is one Amendment (No. 217) by Shri Lalhming
Liana, not in the House. Then, there is one Amendment (No. 235) by Shri Ravi
shankar Prasad.

SHRI RAVI SHANKAR PRASAD: Sir, I am not moving.
Clause 9 was added to the Bill.

Clause 10 — State Government to prepare Guidelines and to
Identify Priority Households

MR. CHAIRMAN: I shall now take up clause 10. There are 12 Amendments.
Amendment (No. 39) by Shri Prakash Javadekar.

SHRI PRAKASH JAVADEKAR: Sir, I am not pressing.
MR. CHAIRMAN: Then, Amendments (Nos. 50 and 51) by Dr. V. Maitreyan.
DR. V. MAITREYAN : Sir, I move:

50. That at page 4, lines 45 and 46, be deleted
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51. That at page 5, lines 1 and 2, be deleted
The question was put and the motion was negatived.

MR. CHAIRMAN: I shall now take up Amendments (Nos. 91 and 92) by Shri
D. Raja. Are you moving Mr. Raja?

SHRI D. RATJA : Yes, Sir. I move:
91. That at page 4, for lines 37 to 46, the following be substituted, namely:-

“10. (1) The State Government shall ensure the proactive identification of
individuals, households, and groups living in starvation or in conditions

akin to starvation and provide the relief as mentioned under this section.

(2) While making the said identification, the State Government shall
enquire into the overall life situation of the persons, groups or
communities living in starvation and the question whether the person
group or community was continuously deprived of adequate food
entitlements by the denmial of entitlements under this act or otherwise for

any reason whatsoever.

(3) Where the conditions of starvation are found to exist the State
Government shall take corrective action to ensure that functioning of the
food related schemes and the delivery of entitlements under this Act or

any other Acts as may be necessary”.
9. That at page 5, lines 1 to 8, be deleted
The questions werve put and the motions were negatived.

MR. CHAIRMAN: Amendment (No. 132) by Shri Achuthan. Are you pressing,
Mr. Achuthan?

SHRI MP ACHUTHAN: No, Sir. I am not pressing it.

MR CHAIRMAN: I shall now take up Amendments (Nos. 179 to 181) by Shri
P Rajeeve, Dr. TN. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal. Are
you moving, Mr. Chatterjee?

SHRI PRASHANTA CHATERIEE : Yes, Sir. 1 move:

179. That at page 4, lines 45 and 46 be deleted
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180. That at page 5, lines 1 and 2 be deleted
181. That at page 5, for lines 3 to 5, the following be substituted, namely:—

“Provided further that the State Government shall continue to receive the
existing allocation of foodgrains from the Central Government under the
present public distribution system and the Central Government shall supply
the additional gran where the requirement under this Act exceeds the present

allocation.”
The questions were put and the motions were negatived.

MR. CHAIRMAN: I shall now take up Amendments (Nos. 205 and 206) by
Shri Rabinarayan Mohapatra. Are you moving Mr. Mohapatra?

SHRI RABINARAYAN MOHAPATRA : Yes, Sir. I move:
205. That at page 4, for lines 42 to 46 the following be substituted namely:-

“(b) The remaining households as priority households which shall
include citizens with the exceptions of income tax payees to be covered
under the Public Distribution System, wherein the cost of identification
of households shall be borne by both the Central and the State

Governments in such manner as may be prescribed.”
206. That at page 3, lines 1 to 5 be deleted
The questions were put and the motions were negatived.

MR. CHAIRMAN: There is one Amendment (No. 218) by Shri Liana. He is

not present.
Clause 10 was added to the Bill
Clause 11 — Publication and display of list of eligible households

MR. CHAIRMAN: I shall now take up Clause 11 of the Bill. There is one
Amendment (No. 93) by Shri D. Raja. Are you moving, Mr. Raja?

SHRI D. RAJA : Sir, I move:
93. That at page 5, for lines 9 and 10, the following be substifuted, namely:-

“11.(1) If a person has died of starvation, the appropriate Government
shall enquire whether such person was living in conditions of prolonged
food deprivation for any reason whatsoever and shall not base its

conclusion on the Post mortem report.
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(2) If proved that the person has died of starvation, the household to
which he or she belonged shall be provided with financial assistance
under the National Family Benefit Scheme regardless of whether or not

he or she was the primary breadwinner of the household.”
The question was put and the motion was negatived.
Clause 11 was added to the Bill

New Clause 11A

MR CHAIRMAN: Insertion of new Clause 11A. There is one Amendment for
insertion (No. 94) by Shri D. Raja. Are vou moving, Mr. Raja?

SHRI D. RAJA : Sir, I move:

94 That at page 5, after line 11, the following be inserted namely:-

“11A.(1) The State Government shall within six months of the Act
coming into force, establish, through a Code, the processes for
investigating starvation and protocols for mandatory intervention by
State authorities for relief, prevention and accountability that are in
conformity with the provisions of this Act, to be known as the

Starvation Protocol.

(2) The Protocol shall establish processes which shall be transparent,
reliable and respectful of the dignity of all persons.

(3) The State Governments shall clearly designate authorities, at State,
district and local levels, directly responsible for preventing starvation and

starvation death.

{4) All persons, households, groups or communities living in conditions
of starvation shall have the right to approach the District Grievance
Redressal Officer for immediate relief under this section and the District

Grievance Redressal Officer shall be bound to provide such relief”.
The question was put and the motion was negatived.

Clause 12 — Reforms in targeted Public distribution system

MR. CHAIRMAN: I shall now take up Clause 12 of the Bill. There are 17
Amendments. Amendment (No. 14) by Shri Venkaiah Naidu. Are you pressing, Mr.

Naidu?
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SHRI M VENKAIAH NATDU: No, Sir.
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MR. CHAIRMAN: Amendment (No. 52) by Dr. Maitreyan. Are you moving,
Dr. Maitreyan?

DR. V. MAITREYAN : Sir, I move:

52. That at page 5, line 33, affer the words “Central Government, the words

“no such scheme shall be introduced without the concurrence of the

State Government™ be inserted

Sir, I want division.

The House divided.

MR CHAIRMAN: Ayes
Noes

Ayes - 85

Achuthan, Shri MP

Arjunan, Shri K. R.

Baidya, Smt. Jharna Das

Baishya, Shri Birendra Prasad

Balaganga, Shri N.
Balagopal, Shn KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desai, Shri Anil

Gehlot, Shri Thaawar Chand

85

119
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Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
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Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash

Naidy, Shri M. Venkaiah
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Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Mangj
Pandya, Shri Dilipbhai

Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shn Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.
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Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sal, Shri Nand Kumar

Sancheti, Shri Ajay
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Seema, Dr. T.N.
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya
Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri
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Thalur, Dr. CP
Vegad, Shri Shankarbhai N.
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Antony, Shn A K.
Ashk Al Tak, Shri

Ashwani Kumar, Shri
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Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
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Chiranjeevi, Dr. K.
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Dalwai, Shri Husain
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Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal
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Mahendra Prasad, Dr.
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Masood, Shri Rasheed
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Natarajan, Smt. Jayanthi
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Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas

Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani

Rajan, Shri Ambeth

Rajaram, Shni

Ram Prakash, Dr.
Ramalingam, Dr. K. P

Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bap Smt T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Saham, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shn

Seelam, Shri Jesudasu

Selvaganapathi, Shri T.M.
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Sharma, Shri Satish

Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shn Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender
Singh, Shri Ishwar

Singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk
Tariq Anwar, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary, Shri Shivanand
Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shno GK.

Vora, Shri Motilal
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Yadav, Prof Ram Gopal
Yadav, Shri Darshan Singh
Yadav, Shri Ram Kripal

The motion was negatived

MR. CHAIRMAN: There are five Amendments (Nos. 95 to 99) by Shri D.
Raja. Are vou moving?

SHRI D. RAJA : Sir, I move:
95 That at page 5, lines 22 and 23 be delefed

9% That at page 5 line 29, for the words “over a period of time”, the words
“in a time bound manner” be substituted.

97 That at page 5, line 30, gfter the words “and grains banks”, the words
“through special schemes implemented through bodies such as
Panchayats, Self Help Groups, Cooperatives, NGOs, etc.” be inserfed

9 That at page 5, lines 31 to 33 be deleted
The questions were put and the motions were negatived.

MR. CHAIRMAN: There are six Amendments (Nos. 133 to 138) by Shri MP
Achuthan. Are you moving?

SHRI M.P. ACHUTHAN : Sir, I move the Amendments but I am not pressing

for a division. Sir, I move:

(133) That at page 5, line 14, affer the word “System”™ the words “converting
it into Universal Public Distribution System” be inserted.

(134) That at page 5, line 17, for the word “Targeted” the word “Universal”
be substituted.

(135) That at page 5, lines 22 and 23, be deleted

(136) That at page 5, line 29, for the words “over a period of time” the words
“in a time bound manner” be substituted.

(137) That at page 5, line 30, after the word “banks” the words “through
special schemes implemented through bodies such as Panchayats, Self
Help Groups, Co-operatives, Non-Government Organisations , etc.” be

inserted.
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(138) That at page 5, lines 31 to 33, be deleted
The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendment (No.163) by Shri M. Rama Jois. Not present.
Amendments (Nos. 182 and 183) by Shri P Rajeeve, Dr. TN. Seema, Shri Prasanta
Chatterjee and Shri K.N. Balagopal. Are you moving?

SHRI P RAJEEVE : This 1s on Aadhar and cash transfer, and I move the
Amendments. Sir, T move:

182 That at page 5, lines 22 and 23 be deleted
183 That at page 5, lines 31 to 33 be deleted
The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendment (No.225) by Shri Piyush Goyal. Are you

moving it?
SHRI PIYUSH GOYAL: No, Sir.
Clause 12 was added to the Bill

MR. CHAIRMAN: Now, clause 13. There are two Amendments. Amendment
(No. 100) by Shri D. Raja and Amendment (No.157) by Shri Baishnab Parida. Now,
Amendment (No.100) by Shri D. Raja.

Clause 13 — Women of cighteen years of age or above to be head of

household for purpose of issue of ration cards
SHRI D. RAJA : Sir, I move:
(100) That at page 5, after line 42, the following be inserfed, namely:-

“(3) All meals provided under this Act shall be prepared in a
decentralized manner through local women or their collectives which
include Self Help Groups, mothers’ committees and Mahila Mandals, to
promote women’s livelihood and preference be given single women,
disabled women, Scheduled Caste and Scheduled Tribe women and

women from minority communities”.

The question was put and the motion was negatived.
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MR. CHAIRMAN: Amendment (No.157) by Shri Baishnab Parida. Are you

moving?
SHRI BAISHNAB PARIDA : Sir, I move:
(157) That at page 5, affer line 42, the following be inserted, namely:-

“13A. All meals provided under this Act shall be prepared in a
decentralized manner by local women or their collectives which include
Self Help Groups (SHGs) mothers’ Committees and Mahila Mandals, to
promote women’s livelihood and preference shall be given single women,
disabled women, Scheduled Caste and Scheduled Tribe women and

women from minority communities”.
The question was put and the motion was negatived.
Clause 13 was added to the Bill

MR. CHAIRMAN: Clause 14. There are three Amendments. Amendment
(No.101) by Shri D. Raja, Amendment (No.139) by Shri M.P. Achuthan and
Amendment (No.207) by Shri Rabinarayan Mohapatra.

Clause 14 — Internal Grievance Redressal Mechanism
SHRI D. RAJA : Sir, T move:
(101} That at page 5, affer line 47, the following be imserted, namely:—

“(2) Each public authority responsible under this legislation shall
publish:

()  a statement of obligations towards the citizens under this Act; and

(i) a statement that violation of any of the provisions of this

statement, in any manner whatsoever, will constitute a grievance.

(3) The grievance redressal mechanism under this Act shall accept and
support complaints being made and consequent procedures being carried
out in accessible formats for the disabled like Braille, oral, e-text and

sign language”.
The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No.139) by Shri M.P. Achuthan. Are you

moving?
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SHRI MP ACHUTHAN : Sir, I move:
(139) That at page 5, after line 47 the following be inserted, namely:-

“(2) Each public authority responsible under this Act shall publish a

statement of obligations towards the citizens.

(3) Violation of any of the provisions of this Act, in any manner

whatsoever, will constitute a grievance and

{(4) The grievance redressal mechanism under this Act shall accept and
support complaints being made and consequent procedures being carried
out in accessible formats for the disabled like braile, oral, e-text and sign

language.”
The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment No. (207) by Shri Rabi Naravan Mohapatra.

Are you moving the amendment?
SHRT RABINARAYAN MOHAPATRA: Sir, T move:
(207) That at page 5, gfter line 47 the following proviso be inseried namely:-

“Provided that the cost of setting up internal grievances redressal
mechanism shall be borne by both the Central and the State Government

in such manner as may be prescribed by the Central Government.”
The question was put and the motion was negatived.
Clause 14 was added to the Bill.

MR CHAIRMAN: I shall now take up Clause 15. There are two Amendments
(Nos. 102 and 103) by Shri D. Raja. Are you moving the amendments?

Clause 15- District grievance redressal officer
SHRI D. RAJA : Yes, Sir. | am moving the amendments. I move:
102. That at page 6, for lines 1 to 4, the following be substituted, namely:—

“15.(1) The State Government shall appoint or designate, an officer to
the be the Grievance Redressal Officer, at panchayat/municipal level,

block level and district level, for expeditious and effective redressal of
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103,

grievances of the aggrieved persons in matters relating to distribution of
foodgrains or meals under Chapter II, and to enforce the entitlements
under this Act.

{2) The Grievance Redressal Officers so appointed shall address the

grievances within two weeks in an effective manner.

(3) The facilitation centres at the block and panchayat level register the
grievances of aggrieved persons and forward them to the appropriate

Grievance Redressal Officer”.

That at page 6, for lines 12 to 15, the following be substituted,

namely:—

“(5) The officer referred to in sub-clause (1) shall have the following

obligations and powers:

()  to hear complaints regarding non-distribution of entitled food grains

or meals or matters related thereto,

() to conduct open court hearings, close to the location of the

complainant; and

(i) to impose penalty and give compensation. The compensation shall
be given in cash or kind as per the beneficiary’s choice and be
five times the value of the entitlements the beneficiary was

originally entitled to”.

The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendments (Nos. 140-145) by Shri Achuthan. Are you

moving the amendments?

SHRI M. P ACHUTHAN : Yes, Sir. [ am moving the amendments. [ move:

140. That at page 6, line 2, after the word “Officer” the words “and

Grievance Redressal Officers at the Panchayat or Municipal level and the
block level” be inserted.

141. That at page 6, line 5, after the word “Officer” the words “and

Grievance Redressal Officers” be inserted.

142. That at page 6, line 8, after the word “Officer” the words “and

Grievance Redressal Officers” be inserted.
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143. That at page 6, line 10, after the word “Officer” the words “and

Grievance Redressal Officers” be inserted.

144. That at page 6, for lines 14 and 15, the following be substituted,

namely:-

“action for the redressal within two weeks in an effective manner and

in such manner as may be prescribed by the State Government.”
145. That at page 6, affer line 20, the following be inserfed, namely:-

“(8) Facilitation Centres at the block level shall be established to help
aggrieved person to register their Grievances and forward them to the

appropriate Grievance Redressal Officer.”
The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendment No.(158) by Shri Baishnab Parida. Are you

moving the amendment?
SHRI BAISHNAB PARIDA : Yes, Sir. [ am moving the amendment. I move:
158 That at page 6, for lines 1 to 4, the following be substituted, namely:-

“15.(1) The State Government shall appoint or designate, an officer to be
the Grievance Redressal Officer, at panchayat or municipal level, block
level and district level for expeditious and effective redressal of
grievances of the aggrieved persons in matters relating to distribution of
foodgrains or meals under Chapter II of the Act, and to enforce the

entitlements under this Act”.

The question was put and the motion was negatived.
MR CHAIRMAN: Amendment No.(219) by Shri Lalhming Liana. He is absent.
Clause 15 was added to the Bill
Clause 16 — State Food Commission

MR. CHAIRMAN: I shall now take up Clause 16. Amendments (Nos. 64 and
65) by Prof. Ram Gopal Yadav and Shri Naresh Agrawal Are you moving the

amendments?

PROF. RAM GOPAL YADAV: We are not moving,
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MR. CHAIRMAN: Amendments (Nos. 104 to 106) by Shri D. Raja. Are you

moving the amendments?

SHRI D. RAJA : Yes, Sir. | am moving the amendments. T move:

104.

105.

106.

That at page 6, for lines 28 and 29, the following be substituted,

namely:-
That at page 7, line 30, be deleted
That at page 7, after line 39, the following be inserted namely:-

“(11) The State Commission shall dispose of cases within two weeks
and shall have the power to impose penalties and order for

compensation as required under this Act.

(12) The members of the State Commission shall be subject to appraisal

to ensure their eligibility to continue as members”.

The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendments (Nos. 146 to 148) by Shri M. P Achuthan.

Are you moving the amendments?

SHRI M. P ACHUTHAN : Yes, Sir. [ am moving the amendments. I move:

146.

147,

143,

That at page 6, line 28, afier the word “women” the words “and one

person who 1is disabled,” be inserted
That at page 7, line 30, the words “physically or” be delefed
That at page 7, after line 39, the following be inserted, namely:-

“(11) The State Commission shall dispose of cases within two weeks
and shall have the power to impose penalties and order for

compensation as required.

(12) The members of the State commission shall be subject to appraisal

to ensure their eligibility to continue as members.”
The questions were put and the motions were negatived.

Clause 16 was added to the Bill
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Clause 17-Salary and Allowances of Chairperson, Member, Member-Secretary
and other Staff of State Commission

MR. CHAIRMAN: I shall now take up Clause 17. Amendment No. (208) by
Shri Rabi Narayan Mohapatra. Are you moving the amendment?

SHRI RABINARAYAN MOHAPATRA : Yes, Sir. I am moving the amendment.

I move:

208. That at page 7, line 40 for the words “The State Government” the words
“Both the Central Government and the State Government” be substituted.

The question was put and the motion was negatived.
Clause 17 was added to the Bill.
Clauses 18 to 21 were added to the Bill

Clause 22 — Central Government to allocate required quantity of Foodgrains

from Central pool to State Governments

MR CHAIRMAN: In Clause 22 there are eight amendments. Amendment (No.
15) by Shri Venkaiah Naidu. Are you moving it?

SHRI M. VENKAIAH NAIDU: Sir, I am not moving,

MR. CHAIRMAN: Amendment No. (40) by Shri Prakash Javadekar. Are you
moving?

SHRI PRAKASH JAVADEKAR: Sir, I am not moving,

MR. CHAIRMAN: Amendment No. (66) by Prof. Ram Gopal Yadav and Shn
Naresh Agrawal. Are you moving?

PROF. RAM GOPAL YADAYV: Sir, we are not moving.
MR. CHAIRMAN: Amendment No. (107) by Shri D. Raja. Are you moving it?
SHRI D. RAJA : Yes, Sir. [ am moving the amendment. I move:

107. That at page 9, line 3, affer the word “provide”, the words “at least fifty
per cent” be imserted.

The question was put and the motion was negatived.
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MR. CHAIRMAN: Amendments (Nos. 184-186) by Shri P Rajeeve, Dr. Seema,
Shri Chaterjee and Shri Balagopal. Are you moving the amendments?

SHRI P RAJEEVE : Yes, Sir. I am moving the amendments. I move:

(184) That at page 8, line 33, affer the words and roman numeral “Schedule I”
the words “Provided that the allocation is not less than being given at

present” be inserted.
(185) That at page 8, lines 34 and 35 be deleted.

(186) That at page 9, line 3, for the words “provide assistance” the words

“make financial allocations™ be substituted.
The questions were put and the motions were negatived.
MR CHAIRMAN: Amendment (No. 220) by Shri Liana. He is absent.
Clause 22 was added to the Bill

MR. CHAIRMAN: In Clause 23 there are three amendments. First,
Amendment (No. 53) by Dr. V. Maitreyan. Are you moving?

Clause 23 — Provision for Funds by Central Govenment to

State Government in Certain Cases

DR. V. MAITREYAN : Sir, I move the following amendment and demand
division:
(53) That at page 9, for lines 9 to 12, the following be substituted, namely:-

“23. It shall be the responsibility of the Central Government to ensure
the continuous supply of foodgrains from the Central pool to a State”.

MR. CHAIRMAN: I shall, now, put the amendment moved by Dr. Maitreyan

to vote.
The House Divided
MR. CHAIRMAN: Ayes 85
Noes 119
Ayes - 85
Achuthan, Shri MP

Arjunan, Shri K. R.
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Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mam Shankar
Ali, Shri Munquad

Anand Sharma, Shri
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Ramalingam, Dr. KP

Ramesh, Shri Jairam
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Shukla, Shri Rajeev
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Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
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Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand

Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shn GK.

Vora, Shri Motilal

Waghmare, Dr. Janardhan

Yadav, Prof. Ram Gopal

Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal
The motion was negatived.

MR. CHAIRMAN: We shall, now, take up Amendment (No. 108) of Shri D.
Raja. Are vou moving?

SHRI D. RAJA : Sir, I move:
(108) That at page 9, afier line 12, the following be inserted namely:-

“(2) It shall be the primary responsibility of the Central Government to

ensure the continuous supply of foodgrains to a State”.
The question was put and the motion was negatived.

MR. CHAIRMAN: We shall, now, take up Amendment (No. 187) by Shri P
Rajeeve, Dr. Seema, Shri Chatterjee and Shri Balagopal Are you moving?

SHRI KN. BALAGOPAL (KERALA): Sir, I move:
(187) That at page 9, lines 9-10, gffer the words “Central

Government” the words “in consultation and agreement with State

Governments in accordance with prevailing market prices” be inseried

The question was put and the motion was negatived.

Clause 23 was added to the Bill.
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MR. CHAIRMAN: In Clause24 there are four Amendments. Amendment
(No. 16) by Shri Venkaiah Naidu. Not moving. Amendment (No. 41) by Shri
Javadekar. Not moving Amendment (No. 226) by Shri Piyush Goyal. Not moving,
Amendment (No. 236) by Shri Ravi Shankar Prasad. Not moving.

Clause 24 was added to the Bill
Clauses 25 and 26 were added to the Bill

MR. CHATIRMAN: In Clause 27, there are two amendments. Amendment (No.
109) by Shri D. Raja. Are vou moving?

Clause 27 — Disclosure of Records of Targeted Public Distribution System
SHRI D. RAJA : Sir, I move:-
109. That at page 10, gfter line 16, the following be inserted, namely:-

“(2) The Short Messaging Service (SMS) alert systems shall be set up,
by the State Government, or local authorities, through which complaints
regarding the functioning of this legislation, including the non

performance of duties by the concerned officials, might be submitted.

(3) The SMS services shall also be used to provide members of the
public with information on funds and food grains allotted to particular

ration shops, ICDS centres and schools, community kitchens etc.

{4) The telephone lines specifically for dealing with Public Distribution
System -related enquiries or complaints shall be set up for the purpose
of this Act.

(5) Every public authority shall, specifically in relation to information

about the Public Distribution System, publish all such information™.
The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No. 149) by Shri M.P. Achuthan. Are you

moving it?
SHRI M. P ACHUTHAN : Yes, Sir. I move:-
149. That at page 10, gfter line 16, the following be inserted, namely:-

“(2) Short Messaging Service (SMS) alert systems shall be set up by the

State Government, or local authorities, through which complaints
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regarding the functioning of this legislation, including the non-

performance of duties by the concerned official, shall be submitted.

(3) SMS services shall also be used to provide members of the public
with information on funds and foodgrains allotted to particular ration
shops, the Integrated Child Development Services centers and schools,

community kitchens, etc.,

{(4) Telephone lines especially for dealing with Public Distribution

System- related enquiries or complaints shall be set up.”
The question was put and the motion was negatived.
Clause 27 was added to the Bill
Clauses 28 and 29 were added to the Bill

MR CHAIRMAN: In Clause 30, there are two Amendments (Nos. 150 and 151)
by Shri M. P. Achuthan. Are you moving these?

Clause 30 — Food Security for People living in Remote,
Hilly and Tribal Areas

SHRI M. B ACHUTHAN : Yes, Sir. I move:-

150. That at page 10, line 43, after the word “groups” the words “such as

destitute and homeless persons” be inserted

151. That at page 10, line 44, afier the word “areas” the words “and for

emergency feeding affer some natural calamities” be inserted.
The questions were put and the motions were negatived.
Clause 30 was added to the Bill
Clause 31 — Steps to further Advance Food and Nufritional Security

MR. CHAIRMAN: In Clause 31, there are eight amendments. Amendments
{(Nos. 17 and 18) by Shn Venkaiah Naidu Are you moving them?

SHRI M. VENKAIAH NAIDU: T am not moving them, Sir.

MR. CHAIRMAN: Amendment (No. 42) by Shri Javadekar. Are you moving
it?
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SHRI PRAKASH JAVADEKAR : Yes, Sir. [ move:-

42 That at page 11, gfter line 3, the following be inserfed, namely:-

“(2) The Government shall buy all foodgrains that farmers offer to sell
to it at statutory Minimum Support Price (MSP) through procurement
centres open for every ten kilometers radius area and the MSP shall be
calculated as per the recommendation of the National Farmers

Commission (cost plus fifty per cent)”.
The question was put and the motion was negatived.

MR CHAIRMAN: Amendment (No. 46) by Shri Naresh Gujral. Are you

moving it?
SHRI NARESH GUIRAL: I am ncot moving it, Sir.

MR. CHAIRMAN: Amendments (Nos. 110 and 111} by Shri D. Raja. Are you

moving them?
SHRI D. RAJA : Yes, Sir I move:-

110. That at page 11, line 2, for the words “strives to progressively realise”,
the words “ensure that all guwidelines, policies, programmes and laws are
in place towards and in accordance with the objectives specified in
Schedule IIT” be substituted.

111. That at page 11, after line 3, the following proviso be inserted, namely:-

“Provided further that within one year from the date of commencement
of this Act, all the relevant existing guidelines, policies in particular the
industrial, agricultural and wage policies and laws shall be reviewed to

ensure realization of the objectives specified in Schedule IIT of this Act.”
The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendments (Nos. 227 and 228) by Shn Piyush Goyal. Are

you moving the amendments?

SHRI PIYUSH GOYAL: T am not moving, Sir.

Clause 31 was added to the Bill
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11.00 p.m.

MR. CHAIRMAN: There is one Amendment (No. 112) for Insertion of New
Clause 31A by Shri D. Raja

New Clause 31A

SHRI D. RAJA : This is a very important issue, Sir. This is about MSP to
farmers and about the Scheduled Castes and the Scheduled Tribes.

Sir, I move:-
112. That at page 11, gfter line 3, the following be inserfed, namely:-

“31A. (1) The Government shall buy all the foodgrains that farmers offer
to sell to it at statutory Minimum Support Prices (MSP) through

procurement centres opened for every 10 kilometers radius area.

(2) All entitlements provided under this Act are universal, special efforts
shall be made to ensure physical and social access to disabled persons,
persons belonging to nomadic tribes, persons belonging to denotified
tribes, persons belonging to Scheduled Castes and Scheduled Tribes,

aged persons, and single women”.
The question was put and the motion was negatived.

MR. CHAIRMAN: In Clause 32, there is one Amendment (No.188) by Shri P
Rajeeve, Dr. T. N. Seema, Shri Prasanta Chatterjee and Shri Balagopal. Are you

moving it?
SHRI P RAJEEVE : Yes, Sir.
I move:-
188. That at page 11, line 10, the words “from its own resources” be delefed
The question was put and the motion was negatived.
Clause 32 was added to the Bill

MR CHAIRMAN: In Clause 33, there are three amendments. Amendment (No.
113) is by Shri D. Raja. Are you moving?
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Clause 33 — Penalties
SHRI D. RATJA : Sir, I move:
113. That at page 11, gfter line 14, the following be inserted, namely:-

“(2) Whoever on the ground of ‘untouchability’ or caste, gender, religion
or race enforces against any person, any disability, restriction, exclusion
or boycott with regard to,

(1) access to any Fair Price Shop, grain, meal, utensils or any place

prescribed under this Act; and

(i1) access to or employment under any other provision or entitlement of
the National Food Security Act, shall be punishable with impriscnment
of a minimum of three months and a maximum of six months with a fine
of a minimum of rupees three thousand to a maximum of rupees twenty
five thousand, which shall be deductible from the person who has

committed the offence.

Explanation. (1) For the purpose of this Act, place includes any shop,

centre, facility or space where grain, meal or any entitlement;

(2) A person shall be deemed to boycott another person who refuses to
let such other person or refuses to permit such other person to avail of

entitlement or employment under this Act; and

(3) Enforcing disability includes the use of threat, intimidation, verbal
abuse (referring to caste or general in nature), violence, humiliation and

discrimination.

(3) Whoever, being a public servant willfully neglects his duties required
to be performed by him under this Act, shall be punishable with
imprisonment for a term which shall not be less than six months but
which may extend to one year and a fine of minimum of rupees three
thousand to a maximum of rupees twenty five thousand and the same
shall be deductible from the person who has committed the offence and
such offence shall be a cognizable and non-bailable as defined in the
Indian Penal Code, 1860"

{(4) Whoever, having already been convicted of an offence under this
Chapter is convicted for the second offence or any offence subsequent

to the second offence, shall be punishable with imprisonment for a term
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which shall not be less than one year but which may extend to the
punishment provided for that offence and a fine of minimum of rupees
three thousand to a maximum of rupees twenty five thousand and the
same shall be deductible from the person who has committed the

offence”.
The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No.152) by Shri M.P. Achuthan. Are you

moving?
SHRI MP ACHUTHAN : Sir, I move:
152. That at page 11, after line 14, the following be inserfed, namely:-

“(2) Whoever on the ground of untouchability, caste, gender, religion or
race enforces against any person, any disability, restriction, exclusion or

boycott with regards to -

(i) access to any Fair Price Shops, grain, utensils or any place

prescribed under the Act; and

(i1) access to or employment under any other provision or entitlement
of the Act, shall be punishable with imprisonment of a minimum of three
months and a maximum of six months with a fine of a minimum of
Rupees three thousand to a maximum of rupees twenty thousand which

will be deductible from the person who has committed the offence.

(3) Whoever, being a public servant wilfully neglects his duties required
to be performed by him under this Act, shall be punishable with
imprisonment for a term which shall not be less than six months but
which may extend to one vear and a fine of minimum of Rupees three
thousand to a maximum of rupees twenty five thousand which will be
deductible from the salary of the person who has committed the offence
and such offence will be cognizable and non-bailable as defined in the
Indian Penal code, 1860.

{4) Whoever, having already been convicted of any offence under this
clause is convicted for the second offence or subsequent offence, shall
be punishable with imprisonment for a term which shall not be less than

one year and a fine of minimum of rupees three thousand to a maximum
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of rupees twenty five thousand which will be deductible from the person
who has committed the offence.

The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No. 209) is by Shri Rabinarayan Mohapatra.

Are you moving?
SHRI RABINARAYAN MOHAPATRA : Sir, I move:

200. That at page 11, line 14 for the words “shall be liable to penalty not
exceeding five thousand rupees” the words “and in case of destruction
of any foodgrain meant for distribution under this Act, the Public
Servant or authority found guilty shall be liable to pay a penalty of
twenty five thousand of rupees or the market value of such foodgrains

whichever 1s higher” be substituted
The question was put and the motion was negatived.
Clause 33 was added to the Bill
Clause 34 was added to the Bill

MR. CHAIRMAN: In Clause 35, there is one Amendment (No. 210) by Shn
Rabinarayan Mohapatra. Are you moving?

Clause 35 — Power to Delegate by Central Government and State Government
SHRI RABINARAYAN MOHAPATRA : Sir, I move:
210. That at page 11, lines 29 to 36, be deleted
The question was put and the motion was negatived.
Clause 35 was added to the Bill
Clause 36 was added to the Bill

MR. CHAIRMAN: In Clause 37, there is one Amendment (No. 189) by by
Shri P Rajeeve, Dr. TN. Seema, Shri Prasanta Chatterjee and Shri KN. Balagopal

Are you moving?
Clause 37 — Power to Amend schedules

SHRI KN. BALAGOPAL : Sir, I move:
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189. That at page 11, line 41, for the words “by notification” the words “only
with approval of Parliament” be substituted

The question was put and the motion was negatived.
Clause 37 was added to the Bill
Clause 38 — Power of Central Government to give Directions

MR. CHAIRMAN: In Clause 38, there are five amendments. Amendment (No.
19) by Shri M. Venkaiah Naidu Mr. Naidu, are you pressing your amendment?

SHRI M. VENKAIAH NAIDU: Sir, I am not pressing my amendment.

MR. CHAIRMAN: Amendment (No. 54) by Dr. V. Maitreyan. Dr. Maitreyan,

are you pressing your amendment?
DR V. MAITREYAN: Sir, I am not pressing my amendment.
MR. CHAIRMAN: Amendment (No. 56) by Shri Derek O’Brien.

SHRI DEREK O’BRIEN : Sir, I am pressing my amendment. This is a issue of

federal structure, and 1 seek a division also. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, the rights of the States should be

protected, and we support his amendment.
SHRI DEREK O'BRIEN : Sir, I move:
56. That at page 11, clause 38, be deleted

MR. CHAIRMAN: I shall now put the Amendment moved by Shri Derek
O’Brien to vote.

The House divided.

MR CHAIRMAN: Ayes 85

Noes 119
Ayes - 85
Achuthan, Shri MP
Arjunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad

Balaganga, Shri N.
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Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desal, Shri Amil

Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.
Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jois, Shri M. Rama
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar

Koshyari, Shri Bhagat Singh
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Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.

Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shnn M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

O Brien, Shn Derek

Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shn Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P
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Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sal, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu

Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. CP.

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender

Yechury, Shri Sitaram
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Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Munquad
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shn A K.

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. SP Singh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P
Bora, Shri Pankaj
Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain
Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.
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Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. MS.

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jinnah, Shri A A

Jugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanmozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM
Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PIJ.
Lachungpa, Shri Hishey

Mahendra Prasad, Dr.



The National Food [2 September, 2013] Security Bill, 2013 327

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mulut Mithi, Shri

Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay

Nandi Yellaiah, Shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Paswan, Shri Ram Vilas

Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani

Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. K.P

Ramesh, Shri Jairam

Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen

Ratna Bap Smt T.
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Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shn

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri N. K

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din

Stanley, Smt. Vasanthi

Sviem, Smt. Wansuk

Tariq Anwar, Shri
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Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok
Tiwary, Shri Shivanand
Tripathi, Shri D.P
Tyagi, Shri K.C.
Vasan, Shri GK.
Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Darshan Singh
Yadav, Shri Ram Kripal
The motion was negatived.
MR. CHAIRMAN: Amendment (No.114) by Shri D. Raja. Are you moving?
SHRI D. RAJA : Yes, Srr. I move:

114 That at page 11, for lines 46 to 48, the following be substituted,

namely:-

38. The Central Government, in consultation with State Governments,
issue directions for the effective implementation of the provisions
of the Act.

The question was put and the motion was negatived.
MR. CHAIRMAN: Amendment (No.159) by Shri Parida.

SHRI BAISHNAB PARIDA: Sir, my amendment is similar to Shri Derek

O’Brien, so I am not pressing it.
Clause 38 was added to the Bill.
Clause 39 — Power of Central Government to make rules

MR. CHAIRMAN: In Clause 39, there are five Amendments. Amendments
(Nos. 115 & 116) by Shri D. Raja. Are you moving the amendments?



330 The National Food [RATYA SABHA] Security Bill, 2013

SHRI D. RATJA : Yes, Sir. I move:
115 That at page 12, lines 9 tol3, be deleted

116. That at page 12, after line 19, the following proviso be inserted,
namely:-

Provided that none of the entitlements under this Act shall be

reduced due to not contribution of the Central or State share.
The questions were put and the motions were negatived.

MR. CHAIRMAN: Amendment (No.160) by Shri Parida. Are you moving the

amendment?
SHRI BAISHNAB PARIDA: T am not moving.

MR. CHAIRMAN: Amendments (Nos. 190 &191) by Shri Rajeeve, Dr. Seema,
Shri Chatterjee and Shri Balagopal. Are you moving the amendments?

SHRI KN. BALAGOPAL : Sir, I move:
190. That at page 12, line 5, the words “cost sharing” be deleted
191. That at page 12, lines 11 to 13, be deleted
The questions were put and the motions were negatived.
Clause 39 was added to the Bill
Clauses 40 to 43 were added to the Bill
Clause 44 - Force Majeure

MR. CHAIRMAN: In Clause 44, there are seven amendments. Amendment
(No.20) by Shri Venkaiah Naidu Are you pressing your amendment?

SHRI M. VENKAIAH NAIDU: Sir, I am not pressing my amendment.

MR. CHAIRMAN: Amendment (No.43) by Shri Prakash Javadekar. Are you

pressing vour amendment?
SHRI PRAKASH JAVADEKAR: Sir, I am not pressing my amendment.

MR. CHAIRMAN: There is one Amendment (No.117) by Shri Raja. Are you

moving?
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SHRI D. RATJA : Yes, Sir. I move:
117.  That at page 13, clause 44, be delefed
The question was put and the motion was negatived.
MR. CHAIRMAN: Amendment (No.161) by Shri Parida. Are you moving?
SHRI BAISHNAR PARIDA : Yes, Sir. [ move:
161. That at page 13, clause 44, be deleted.
The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No.192) by Shri Rajeeve, Dr. Seema, Shri
Chatterjee, Shri Balagopal. Are you moving?

SHRI P RAIEEVE : Yes, Sir. I move:

192, That at page 13, lines 38-40, the words beginning with “flood” and
ending with the words “under this act”™ be deleted

The question was put and the motion was negatived.

MR. CHAIRMAN: There is one Amendment (No. 229) by Shri Piyush Goyal.
Are you moving?

SHRI PIYUSH GOYAL: Sir, I am not moving.

MR. CHAIRMAN: There is one Amendment (No. 237) by Shn Ravi Shankar
Prasad.

SHRI RAVI SHANKAR PRASAD : Sir, I am moving because supply must be

maintained during floods and drought also. I want division.

Sir, I move:

237 That at page 13, lines 38 and 39, the words “flood, drought™ be
deleted

MR. CHAIRMAN: I shall now put the amendment moved by Shri Ravi
Shankar Prasad to vote.

The House divided.
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MR CHAIRMAN: Ayes
Noes
Ayes - 85
Achuthan, Shri MP
Arjunan, Shri K. R.
Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desal, Shri Amil
Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush
Guyral, Shri Naresh
Gupta, Shri Vivek

Haque, Shri Md. Nadimul

85

119
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Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.

Mandaviva, Shri Mansukh T.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shn M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

(O Brien, Shri Derek
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Pandian, Shri Paul Mangj
Pandya, Shri Dilipbhai

Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pracdhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sa1, Shri Nand Kumar

Sancheti, Shri Ajay
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Seema, Dr. T.N.

Shanta Kumar, Shri
Sharma, Shri Raghunandan
Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thalur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shrni Bhupender
Yechury, Shri Sitaram
Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mani Shankar
Ali, Shri Munquad

Anand Sharma, Shri
Ansari, Shri Ali Anwar

Ansari, Shri Salim
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Antony, Shri A K

Ashk Al Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. S.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P.
Bora, Shri Pankaj
Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain
Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M3,

Gupta, Shri Prem Chand

Hariprasad, Shri BK.
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Hashmi, Shri Parvez

Jain, Shri Ishwarlal Shankarlal
Jinnah, Shri A A

Tugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanmozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mochsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PI.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh

Malithabadi, Shri Ahmad Saeed
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Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
Mulut Mithi, Shri
Mungekar, Dr. Bhalchandra
Naik, Shr1 Shantaram

Nanda, Shri Kiranmay
Nandi Yellaiah, shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajam

Rajan, Shri Ambeth

Rajaram, Shni

Ram Prakash, Dr.
Ramalingam, Dr. K P
Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri1 V. Hanumantha
Rapolu, Shri Ananda Bhaskar

Rashtrapal, Shri Praveen
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Ratna Bap Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Sahani, Dr. Aml Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shr Birender

Singh, Shri Ishwar

Singh, Shri N. K.

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika
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Soz, Prof Saif-ud-Din
Stanley, Smt. Vasanthi
Sviem, Smt. Wansuk
Tariq Anwar, Shri
Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok
Tiwary Shri Shivanand
Tripathi, Shri D.P
Tyagi, Shri K.C.
Vasan, Shno GK.

Vora, Shri Motilal

[RATYA SABHA]

Waghmare, Dr. Janardhan
Yadav, Prof Ram Gopal
Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal

The motion was negatived
Clause 44 was added to the Bill

Clause 45 was added to the Bill

Security Bill, 2013

Schedule I — Subsidised prices under Targeted Public Distribution System

MR CHAIRMAN: T shall now take up Schedule-l of the Bill. There are eight
amendments. There is one Amendment (No. 21) by Shri M. Venkaiah Naidu. Are

you moving?

SHRI M. VENKAIAH NAIDU: Sir, I am not pressing.

MR. CHAIRMAN: There is one Amendment (No. 44) by Shri Prakash

Javadekar. Are you moving?
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SHRI PRAKASH JAVADEKAR : Sir, I move:

44 That at page 15, line 6, after the words “coarse grains”, the words
“rupees five per kilograms for pulses, rupees ten per liter for edible oil

and rupee one per kilogram for iodized salt” inserfed
The question was put and the motion was negatived.
MR. CHAIRMAN: There i1s one Amendment (No. 55) by Dr. V. Maitreyan.
DR. V. MAITREYAN : Sir, I move:
55. That at page 15, for lines 4 to 11, the following be subsfituted, namely:-

“Eligible households shall be entitled to foodgrains under section 3 at
the subsidised price not exceeding rupees 3 per kg for rice, rupees 2

per ke for wheat and rupee 1 per kg for coarse grains”.
The question was put and the motion was negatived.

MR. CHAIRMAN: Now, there are Amendments (Nos. 193 to 195) by Shri P
Rajeeve, Dr. T. N. Seema, Shri Prasanta Chatterjee and Shri K.N. Balagopal.

SHRI PRASANTA CHATTERIJEE : Sir, it should be Rs.2/- instead of Rs.3/-.
SHRI K. N. BALAGOPAL : Sir, it 1s very important. We want division.
Sir, I move:

193. That at page 15, line 5, for the figure and words “3 per kg. for rice™ the
words “2 per kg for rice” be substituted.

194. That at page 15, hine 6, for the words “three years” the words “at least

ten years” be substituted

195 That page 15, line 6 to 11, the words beginning with “and there affer”

and ending with “as the case may be” be deleted

MR CHAIRMAN: I shall now put the amendments moved by Shri P Rajeeve,
Dr. T. N. Seema, Shri Prasanta Chatterjee and Shri KN. Balagopal to vote.

The House divided.
MR. CHAIRMAN Ayes 85

Noes ; 119
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Ayes - 85

Achuthan, Shri MP
Arjunan, Shri K. R.

Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desal, Shri Amil

Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Guyral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.

Trani, Smt. Smriti Zubin
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
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Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shn M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

(O Brien, Shri Derek
Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh



344 The National Food [RATYA SABHA] Security Bill, 2013

Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pracdhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shn Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sa1, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. TN.

Shanta Kumar, Shri

Sharma, Shri Raghunandan

Singh Badnore, Shri VP



The National Food [2 September, 2013] Security Bill, 2013 345

Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thalur, Dr. CP

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender
Yechury, Shri Sitaram
Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Munquad

Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim

Antony, Shn A K.

Ashk Al Tak, Shri
Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
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Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. M3,

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jamn, Shn Ishwarlal Shankarlal
Jinnah, Shri A A

Jugul Kishore, Shri
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Kalita, Shri Bhubaneswar
Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malithabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra

Mukut Mithi, Shri
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Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay
Nandi Yellaiah, shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani

Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. K P
Ramesh, Shri Jairam

Rao, Dr. K. VP Ramachandra
Rao, Shri1 V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bai, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami

Reddy, Shri Palvai Govardhan
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Sadho,

Dr. Vijavlaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad

Saini, Shri Rajpal Singh

Saleem, Chaudhary Munavver

Sanjiv Kumar, Shri

Seelam, Shri Jesudasu

Selvaganapathi, Shri T.M.

Sharma, Shri Satish

Shukla, Shri Rajeev

Singh,
Singh,
Singh,
Singh,
Singh,
Singh,
Smgh,
Singh,

Singh,

Dr. Manmohan

Shri Amar

Shri Arvind Kumar

Shri Bashistha Narain

Shn Birender

Shri Ishwar

Shri N. K.

Shri Ramchandra Prasad

Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din

Stanley, Smt. Vasanthi

Syiem,

Smt. Wansuk

Tariq Anwar, Shri
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Thakur, Dr. Prabha

Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand

Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shri GK.

Vora, Shri Motilal

Waghmare, Dr. Janardhan

Yadav, Prof Ram Gopal

Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal
The motion was negatived

MR. CHAIRMAN: I shall now take up Amendment (No. 211) by
Shri Rabinarayan Mohapatra. Are you moving the amendment, Mr. Mohapatra?

SHRI RABINARAYAN MOHAPATRA : Yes, Sir, and I want division. I move:

211. That at page 15, line 5 for the words and figure “rupees 3 per kg for
rice, rupees 2 per kg for wheat” the words and figure “rupee 1 per kg

for rice and rupee 1 per kg for wheat” be substituted

MR. CHAIRMAN: I shall now put the Amendment moved by
Shri Rabinarayan Mohapatra to vote.

The House divided
MR. CHAIRMAN: Ayes 85

Noes 119
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Ayes - 85

Achuthan, Shri MP
Arunan, Shri K. R.

Baidya, Smt. Jharna Das
Baishya, Shri Birendra Prasad
Balaganga, Shri N.
Balagopal, Shri KN.
Bandyopadhyay, Shri D.
Behera, Shri Shashi Bhusan
Bernard, Shri A. W. Rabi
Bose, Shri Srinjoy
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Dave, Shri Anil Madhav
Desai, Shri Anil

Gehlot, Shri Thaawar Chand
Ghosh, Shri Kunal Kumar
Goud T., Shri Devender
Goyal, Shri Piyush

Gujral, Shri Naresh

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Heptulla, Dr. Najma A.

Irani, Smt. Smriti Zubin

Jaitley, Shri Arun
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Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash

Jha, Shri Prabhat

Jois, Shri M. Rama

Katiyar, Shri Vinay

Khanna, Shn Avinash Rai
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Lakshmanan, Dr. R.
Maitreyan, Dr. V.
Mandaviva, Shri Mansukh L.
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Nadda, Shri Jagat Prakash
Naidu, Shnn M. Venkaiah
Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.

(O Brien, Shri Derek
Pandian, Shri Paul Mang
Pandya, Shri Dilipbhai

Parida, Shri Baishnab
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Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Patil, Shri Basawaraj

Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Smt. Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Smt. Kusum

Raja, Shri D.

Rajeeve, Shri P

Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Raut, Dr. Bharatkumar

Raut, Shri Sanjay

Roy, Shri Sukhendu Sekhar
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sai, Shri Nand Kumar
Sancheti, Shri Ajay

Seema, Dr. T.N.

Shanta Kumar, Shri

Sharma, Shri Raghunandan
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Singh Badnore, Shri VP
Singh, Dr. Kanwar Deep
Singh, Shri Jai Prakash Narayan
Singh, Smt. Maya

Solanki, Shri Kaptan Singh
Sood, Smt. Bimla Kashyap
Sudharani, Smt. Gundu
Tarun Vijay, Shri

Thakor, Shri Natuji Halaji
Thalur, Dr. CP.

Vegad, Shri Shankarbhai N.
Yadav, Shri Bhupender
Yechury, Shri Sitaram
Noes-119

Adeeb, Shri Mohammed
Agrawal, Shri Naresh
Aityar, Shri Mam Shankar
Ali, Shri Munquad

Anand Sharma, Shri
Ansari, Shri Ali Anwar
Ansari, Shri Salim

Antony, Shn A K.

Ashk Al Tak, Shri

Ashwani Kumar, Shri
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Azad, Shri Ghulam Nabi
Bachchan, Smt. Jaya
Baghel, Prof. 5.PSingh
Balmuchu, Dr. Pradeep Kumar
Batra, Shri Shadi Lal
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chavan, Smt. Vandana
Chiranjeevi, Dr. K.
Chowdhury, Smt. Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deora, Shri Murli

Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar

Gill, Dr. M3,

Gupta, Shri Prem Chand
Hariprasad, Shri BK.
Hashmi, Shri Parvez

Jamn, Shn Ishwarlal Shankarlal

Jinnah, Shri A A
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Jugul Kishore, Shri

Kalita, Shri Bhubaneswar
Kanimozhi, Smt.

Kannan, Shri P

Karan Singh, Dr.

Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khuntia, Shri Rama Chandra
Kidwai, Smt. Mohsina
Krishna, Shri SM

Kshatriya, Prof. Alka Balram
Kujur, Shri Santiuse

Kurien, Prof PJ.

Lachungpa, Shri Hishey
Mahendra Prasad, Dr.

Mahra, Shri Mahendra Singh
Malihabadi, Shri Ahmad Saeed
Masood, Shri Rasheed
Mayawati, Km.

Misra, Shri Satish Chandra
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Mulkut Mithi, Shri
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram

Nanda, Shri Kiranmay
Nandi Yellaiah, shri
Natarajan, Smt. Jayanthi
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Pathak, Shri Brajesh

Patil, Smt. Rajani

Rajan, Shri Ambeth

Rajaram, Shri

Ram Prakash, Dr.
Ramalingam, Dr. KP
Ramesh, Shri Jairam

Rao, Dr. K.VP. Ramachandra
Rao, Shri1 V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratna Bay, Smt. T.

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
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Reddy, Shri Palvai Govardhan
Sacdho, Dr. Vijaylaxmi

Sghani, Dr. Anil Kumar

Sahu, Shri Dhiraj Prasad
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munavver
Sanjiv Kumar, Shri

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Amar

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri N. K.

Singh, Shri Ramchandra Prasad
Singh, Shri Veer

Soni, Smt. Ambika

Soz, Prof Saif-ud-Din

Stanley, Smt. Vasanthi

Syiem, Smt. Wansuk
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Tariq Anwar, Shri

Thakur, Dr. Prabha

Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand

Tripathi, Shri D.P

Tyagi, Shri K.C.

Vasan, Shri GK.

Vora, Shri Motilal

Waghmare, Dr. Janardhan

Yadav, Prof Ram Gopal

Yadav, Shri Darshan Singh

Yadav, Shri Ram Kripal
The motion was negatived.

MR. CHAIRMAN: There is one Amendment (No. 230) by Shri Piyush Goyal.

He 1s not pressing.
Schedule T was added to the Bill.

MR. CHAIRMAN: I shall now take up Schedule II. There is one amendment
(No. 231) by Shri Pivush Goval He is not pressing it

Schedle II was added to the Bill
Schedule IIT

MR. CHAIRMAN: I shall now take up Schedule III. There are three
Amendments; Amendments (Nos. 22 to 24) by Shri Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU : Sir, these are the last Amendments about
remunerative prices on the Swaminathan Commission’s recommendation. T request

the Government to accept these Amendment The Minister has given a commitment,
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but there is nothing specific here. That is why I have mentioned it. I appeal to
them in the interest of the farmers, please accept these Amendments.

.. (Interruptions) ...
MR. CHAIRMAN: Mr. Naidu, are you moving the Amendments?
SHRI M. VENKAIAH NAIDU : Sir, I move:-

22. That at page 17, line 10, after the words “remunerative prices”, the
words “in accordance with the recommendations of the National
Commission on Farmers and, in particular, with the method of fixation of
Minimum Support Price at fifty per cent more than the weighted average

cost of production” be inserted
23. That at page 17, gfter line 12, the following be inserted, namely:-

“(e) linking rivers within ten years across the country in order to secure
optimum utilisation of water for irrigation and drinking purposes in rural

areas”.
24 That at page 17, afler line 20, the following be imseried, namely:-

“(e) providing storage facilities through both public and private initiatives
for the total requirement of foodgrains by the Centre from time to time
and also providing godowns in every panchayat for storage of grains;

and

(D) providing incentives for setting up of cold storage chains and also

refrigeratory vans for farmers in every tehsil across the country”.
The questions were put and the motions were negatived.
Schedule Il was added to the Bill.
Schedule IV was added to the Bill.

MR. CHAIRMAN: Now clause 1. There is one Amendment (No.196) by
Shri N.K. Singh. Not present.

Clause 1 was added to the Bill
The Enacting Formula was added to the Bill.

MR. CHAIRMAN: Now the Long Title. There are three Amendments,
Amendment (No.25) by Shri Prakash Javadekar, Amendment (No.67) by Shri D. Raja
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and Amendment (No.118) by Shri M.P. Achuthan. Amendment (No.25) by
Shri Prakash Javadekar. Are you moving?

Long Title
SHRI PRAKASH JAVADEKAR : Sir, I move:
(25) That at page 1, for the long title, the following be substituted, namely:-

“A Bill to ensure public provisioning of food and related measures and
to provide for food and nutritional security in human life cycle approach,
by ensuring social, physical and economic access to adequate quantity
of food at affordable prices to all eligible persons in the country, at all
times to live a life with dignity in pursuance of article 21 of the

Constitution of India”,
The question was put and the motion was negatived.
MR. CHAIRMAN: Amendment (No.67) by Shrni D. Raja. Are you moving?
SHRI D. RAJA : Sir, I move:
(67) That at page 1, for the long title, the following be substituted, namely:-

“A Bill to ensure public provisioning of food and related measures and
to provide for food and nutritional security in human life cycle approach,
by ensuring social, physical and economic access to adequate quantity
of food at affordable prices to all persons in the country, at all times to
live a life with dignity in pursuance of article 21 of the Constitution of
India”.

The question was put and the motion was negatived.

MR. CHAIRMAN: Amendment (No.118) by Shri M.P. Achuthan. Are you

moving?
SHRI MP ACHUTHAN : Sir, I move:

118 That at page 1, in the long title, affer the words “by ensuring”  the

words “social, physical and economic” be inserted
The question was put and the motion was negatived.

The Long Title was added to the Bill.
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MR. CHAIRMAN: Now the Minister to move that the Bill be passed.
PROF. K. V. THOMAS: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.
(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: Now we will continue with the Special Mentions.
Hon. Members may please lay their Special Mentions on the Table.

SPECIAL MENTIONS — (Contd.)

Demand for proper implementation of the Integrated Action Plan for
development of naxal affected districts in Bihar
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Demand for mandatory attestation of documents by Gazetted officer or Notary

Public for obtaining connections by mobile subscribers in the country
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